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THIRD SESSION




FIFTEENTH KERALA LEGISLATIVE ASSEMBLY
THIRD SEssioN

Date of Commencement : October 4, 2021

Date of Adjournment . November 11, 2021

Date of Prorogation :  November 11, 2021 (At the conclusion of its sitting)
Number of Sittings : 21 (Twenty One)

Party PositioN OF FIrTEENTH KERALA LEGISLATIVE ASSEMBLY
(As On October 4, 2021)

Ruling Front
(1) Communist Party of India (Marxist) 61
(2) Communist Party of India 17
(3) Kerala Congress (M) 5
(4) Janata Dal (Secular) 2
(5) Nationalist Congress Party 2
(6) Congress (Secular) 1
(7) Kerala Congress (B) 1
(8) Loktantrik Janta Dal 1
(9) Janadhipathya Kerala Congress 1
(10) Indian National League 1
(11) National Secular Conference 1
(12) Independents 5
Opposition Front
(1) Indian National Congress . 21
(2) Indian Union Muslim League . 15
(3) Kerala Congress . 2
(4) Kerala Congress (Jacob) . 1
(5) Revolutionary Marxist Party of India . 1
(6) Independent . 1
Total . 139
Speaker . 1

Grand Total .. 140



Speaker
Suri M. B. Rajesn

Deputy Speaker

Suri CrrrrayaM GOPAKUMAR
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Shri Pinarayi Vijayan, Chief Minister

Shri V. Abdurahiman, Minister for Sports, Wakf and Haj Pilgrimage

Shri Ahammad Devarkovil, Minister for Ports, Museums and Archaeology

Shri G. R. Anil, Minister for Food and Civil Supplies

Shri Antony Raju, Minister for Transport

Shri K. N. Balagopal, Minister for Finance

Dr. R. Bindu, Minister for Higher Education and Social Justice

Smt. J. Chinchurani, Minister for Animal Husbandry and Zoos

Shri M. V. Govindan Master, Minister for Local Self Governments,
Rural Development and Excise

Shri K. Krishnankutty, Minister for Electricity

Shri P. A. Mohamed Riyas, Minister for Public Works and Tourism

Shri P. Prasad, Minister for Agriculture

Shri K. Radhakrishnan, Minister for Welfare of Scheduled Castes,
Scheduled Tribes and Backward Classes and Devaswoms

Shri K. Rajan, Minister for Revenue and Housing

Shri P. Rajeeve, Minister for Law, Industries and Coir

Shri Roshy Augustine, Minister for Water Resources

Shri Saji Cherian, Minister for Fisheries, Culture and Youth Affairs



(18)  Shri A. K. Saseendran, Minister for Forest and Wildlife
(19)  Shri V. Sivankutty, Minister for General Education and Labour
(20) Shri V. N. Vasavan, Minister for Co-operation and Registration

(21) Smt. Veena George, Minister for Health and Woman and Child

Development
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Secretary
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RESUME OF BUSINESS TRANSACTED DURING THE THIRD
SESSION OF THE FIFTEENTH KERALA LEGISLATIVE ASSEMBLY

The Summons dated September 16, 2021 for the Third Session of the
Fifteenth Kerala Legislative Assembly was issued to the Members on September
16, 2021. The Session commenced at 9.00 a.m. on Monday, October 4, 2021 and
adjourned sine-die at 02.55 pm on Thursday, November 11, 2021. The House met
on the following days, viz., 2021 October 4, 5, 6, 7, 8, 11, 12, 13, 20, 25, 26, 27,
28, 29, November 1, 2, 3, 8, 9, 10 and 11 (21 days of sittings). The House
transacted business for 166 Hours 57 Minutes.

Obituary Reference

On October 4, 2021, the Speaker made reference on the demise of
C. A. Mathew, Member of Eighth Kerala Legislative Assembly.

On October 20, 2021, the Speaker made reference regarding those who
deceased in the unexpected rain havoc and natural calamities in the State.

Panel of Chairmen

On October 4, 2021, the Speaker informed the house that the following
Members were nominated to the Panel of Chairmen for the Session:

Shri M. Rajagopalan

Shri M. Vincent

Shri Job Maichil
Questions

Details regarding the number of notices of questions received and the
number of questions answered on the floor of the House are given in Appendix I.

Correction of answer to Starred and Unstarred Questions

On 11th October 2021, statement correcting the answer and the Corrected
answer to Starred question No. 1 dated 4th October 2021 of Third session of
Fifteenth Kerala Legislative Assembly was laid on the Table by Shri. G. R. Anil,

Minister for Food and Civil Supplies. On Ist November 2021, statement correcting
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the answer and the Corrected answer to Starred question No. 267 dated 25th
October 2021 of Third session of Fifteenth Kerala Legislative Assembly was laid
on the Table by Shri V. Sivankutty, Minister for General Education and Labour.
On 10th November, 2021, statements correcting the answer and the Corrected
answers to Starred question No. 109 dated 27th July 2021 of Second Session of
Fifteenth Kerala Legislative Assembly and Unstarred question No. 1666 dated
8th October 2021, Unstarred question No. 3584 dated 26th October 2021 of Third
session of Fifteenth Kerala Legislative Assembly were laid on the Table by
Shri K. Radhakrishnan, Minister for Welfare of Scheduled Castes, Scheduled
Tribes and Backward Classes and Devaswoms on behalf of Minister for Higher
Education and Social Justice and Statements correcting answer and the Corrected
answers to Unstarred question Nos.3173, 3181, 3188, 3193, 3195, 3197, 3218, 3251
dated 25th October 2021 of Third Session of Fifteenth Kerala Legislative
Assembly were laid on the Table by Shri V. Sivankutty, Minister for General
Education and Labour. Statement correcting answer and the Corrected answer to
Starred question No. 529 dated 9th November 2021 of Third session
of Fifteenth Kerala Legislative Assembly was laid on the Table by
Shri K. Krishnankutty, Minister for Electricity on behalf of Minister for Water
Resources.

Adjournment Motions

During the session 19 notices of Adjournment Motions were received. None
of them was admitted. Details of notices of Adjournment Motions in respect of
which consent was withheld, after hearing the views of Ministers concerned on the
floor of the House are given in Appendix II.

Calling Attention

During the Session 39 Statements were made by Ministers under Rule 62,

details of which are given in Appendix III.
Matters raised by Members under rule 304

During the Session, 197 matters were raised in the House by Members under
Rule 304, details of which are given in Appendix IV.



Papers laid on the Table

The details of Papers laid on the Table during the Session are given in
Appendix V.

Presentation of Reports

The following Reports were presented on the dates noted against each.

1 | The Third Report of the Business Advisory Committee. 5-10-2021

2 | Subject Committee Report on the Kerala University of Digital | 5-10-2021
Sciences, Innovation and Technology Bill, 2021.

3 |Subject Committee Report on the Kerala Employment| 6-10-2021
Guarantee Workers' Welfare Fund Bill, 2021.

4 |Subject Committee Report on the Kerala Panchayat Raj| 6-10-2021
(Amendment) Bill, 2021.

5 |Subject Committee Report on the Kerala Town and Country | 6-10-2021
Planning (Amendment) Bill, 2021.

6 |Subject Committee Report on the Kerala Municipality | 6-10-2021
(Amendment) Bill, 2021.

7 | The Fourth Report of the Committee on Private Members' Bills | 7-10-2021
and Resolutions

8 | Subject Committee Report on the Kerala Goods and Services | 11-10-2021
Tax (Amendment) Bill, 2021.

9 |Subject Committee Report on the Kerala General Sales Tax | 11-10-2021
(Amendment) Bill, 2021.

10 | Subject Committee Report on the Kerala Fiscal Responsibility | 11-10-2021
(Amendment) Bill, 2021.

11 |Subject Committee Report on the Kerala Coir Workers’ | 11-10-2021
Welfare Fund (Amendment) Bill, 2021.

12 |Subject Committee Report on the Kerala Micro, Small and| 11-10-2021
Medium Enterprises (Amendment) Bill, 2021.

13 | Subject Committee Report on the Kerala Minerals (Vesting of | 11-10-2021
Rights) Bill, 2021.

14 |Subject Committee Report on the Kerala Toddy Industry| 13-10-2021
Development Board Bill, 2021.




15 | The Fourth Report of the Business Advisory Committee. 25-10-2021

16 |Subject Committee Report on the University Laws| 25-10-2021
(Amendment) Bill, 2021.

17 |Subject Committee Report on the University Laws| 25-10-2021
(Amendment) (No.2) Bill, 2021.

18 |Subject Committee Report on the Kerala Co-operative | 25-10-2021
Societies (Second Amendment) Bill, 2021.

19 |Subject Committee Report on the Kerala Devaswom |27-10-2021
Recruitment Board (Amendment) Bill, 2021.

20 |Subject Committee Report on the Kerala Fish Auctioning, | 29-10-2021
Marketing and Maintenance of Quality Bill, 2021.

21 |Subject Committee Report on the Kerala University of|29-10-2021
Fisheries and Ocean Studies (Amendment)Bill, 2021.

22 |Subject Committee Report on the Kerala Marine Fishing| 29-10-2021
Regulation(Amendment)Bill, 2021.

23 | Subject Committee Report on the Kerala Inland Fisheries and | 29-10-2021
Aquaculture (Amendment)Bill, 2021.

24 | Subject Committee Report on the Kerala Self Financing| 1-11-2021
College Teaching and Non-Teaching Employees (Appointment
and Conditions of Service) Bill, 2021.

25 |Subject Committee Report on the Kerala Education| 1-11-2021
(Amendment)Bill, 2021.

26 |Subject Committee Report on the Kerala Public Service| 1-11-2021
Commission (Additional Functions as Respects the Services
Under Waqf Board)Bill, 2021.

27 | Subject Committee Report on the Kerala Cashew Workers’ 2-11-2021
Relief and Welfare Fund (Amendment)Bill, 2021.

28 | Subject Committee Report on the Kerala Agricultural| 2-11-2021
Workers’ (Amendment)Bill, 2021.

29 | Subject Committee Report on the Kerala Labour Welfare Fund | 2-11-2021
(Amendment)Bill, 2021.

30 | Subject Committee Report on the Kerala Tailoring Workers’ 2-11-2021

Welfare Fund (Amendment)Bill, 2021.




31 |Subject Committee Report on the Kerala State Medical | 2-11-2021
Practitioners Bill, 2021.

32 |Subject Committee Report on the Kerala Clinical| 2-11-2021
Establishments (Regulation and Registration) Amendment Bill,
2021.

33 | Subject Committee Report on the Kerala Bamboo, Kattuvalli| 3-11-2021
and Pandanus Leaf Workers”  Welfare Fund (Amendment)

Bill, 2021.
34 | Subject Committee Report on the Kerala Shops and| 3-11-2021
Commercial Establishment Workers’ Welfare Fund

(Amendment) Bill, 2021.

35 | Subject Committee Report on the Kerala Small Plantation| 3-11-2021
Workers” Welfare Fund (Amendment) Bill, 2021.

36 | Subject Committee Report on the Kerala Shops and| 3-11-2021
Commercial Establishments (Amendment) Bill, 2021.

37 | Subject Committee Report on the Kerala Headload Workers’ 3-11-2021
(Amendment) Bill, 2021.

38 | The First and Second Reports of the Committee on the Welfare | 3-11-2021
of Non-Resident Keralites

39 | The First Report of Committee on Petitions. 8-11-2021

40 | The Eleventh to Sixteenth Reports of The Committee on Local | 9-11-2021
Fund Accounts.

41 | The First and Second Reports of The Committee on| 9-11-2021
Environment.

42 | The First Report of The Committee on the Welfare of Youth| 11-11-2021
and Youth Affairs.

Consideration of Reports

The following Reports were adopted by the House on the dates noted against each:

1 | The Third Report of the Business Advisory Committee 5-10-2021

2 |The Fourth Report of the Committee on Private|8-10-2021
Members’ Bills and Resolution

3 | The Fourth Report of the Business Advisory Committee 25-10-2021




Leave of Absence from sittings of the House

On October 13, 2021, the Speaker read out the requests from
Shri Oommen Chandy and DR. K. T. Jaleel for leave of absence from the sittings
as per Rule 170 (1). The House granted leave of absence from the sittings of the
House to Shri Oommen Chandy and DR. K. T. Jaleel.

Rulings by the Speaker

1. On 25th October, 2021 the Speaker gave the following ruling on a point of
order raised by Shri T. Siddique, regarding the nonlaying of annual reports
mandated by the Right to Information Act, 2005:

“eom@ moan 2005-ee1 aflaeoaisow Mloooead eaveuad 25
@JH00  BOGOY  AIBaHNje MIVAOWIOL!  AYAITUNGUE MSaPBHV® VoMWl
0flvoB20woeERUd  @PSERIY 8@  016ajodg  TLoLNIM  AlNIEIAIKIND  GHENlaHD
®QIOICHHENEDo @R 1MEUAHO [QaVGE=BIG) @R®  AVEWS (guogdom"
QI GHNEMBD@AEM.  af)IMITI JR® 016 Jod5HUW3  &HFleom 2600  QIBaHERBIW]
OO0 AVRWYSS (suondom” aganlel  a)Mo  MODPLlo  MAHIOYEBRUI
@ROIVWIMBS  AVRWOS  G@RAINHIWO  aOM]BNOQGMHAIMMo  MENIOYOMITE  QBlow)”
2MNBQIEMOAM@MIEM BRI  12-00 @l @1 sl  aldlal @ead
S2JROME)Hs NEWIG3 MW 4|

MIgONIMOa]g @PoUo OMWIs| OflaHVOMIG  @PSERIWIGIARAN  5HIO Y680
aNwon@]  alEleIWlsl 2QalSl aloQMDIM™ &SO@3 VAo  GAINB®AMBMN’
ENIOWIRS®]OA @PSINOIMEDIGE EP@MVoMINWIaf MIaONIME]S ANOAD]IWQOS
2Qa1S1Qo §aIwo1ead Qglowoe 2021 aesomid 2000 @I M@BH:eaM” GRMO@®HIN
@EROIDNofIBAN. af) M@ HY¥laom  BlaaveaBEled  MLoMuNIMo  GMAEIS  (JBW
3OMORNAY o lURVOMEICHG BGHMIAG 20, 21, 22 oMooagloel rved Msalslaud
391010990q]5 TVa02I0 ED]LIEM” MYV GNJRYONIECDEISE TVAHIAB aflvod1dk:06mMo
MI20MIMAg ARYAAD] mAalles m@%&”l@’lg@g(m‘i

DPJRODIM”  @ERYWIRIW afla®@0jo NIaOMIMEO g 2D QOS
ANwoR1®»0emaje 9213  aldlcuIW]EsHQMBIW].  mafleos  aluwr]ld:0]a|@Galisel
2005-0e1 ala100018:000 MR TVeNIMOE MSe PAHI®” MosnIMWlsl AlUdEIUD
BBUY  @RSEZAM  MLoMOOM  AflAIdAUM:OUD G 1aHed oGl 016 od5HE]GD
2017-18, 2018-19, 2019-20, 2020-21 agam1 moei” aidausargloe! oleq dodgegoem”



oMo TVRYHS cemuo%dom" AUVESHME@IVIFSB®". @O 2017-18 aidausr@m
0lGajodg aVERWYHS csmcro%lom“ APM@IMIV]  MaLRd  HIVGE5o1WGIGE
e18J0089101§88MOWe  GUAHIABAMNA o) @WQo G AVBWOS cemaoaom“
QIYIN@INEMAMVO  NIaOMIMDIS ANOD] BROTY1ERHQMRIW]. HMIQe TVERWHS
csuoqdom” QIOEHHME nf)EI0 01Ca 03580 MVRWMINWIMA0W] MVBWHS csuoqdom”
QAUYM®IMB8 MSalSlhed MVRYOS GUOHO(UTU)U QPN HSLPDAYDHUE  MVoeNITW )
@l fldEls) SHETOD®OVT  MIMWE]S GOIGUW  aldleuIW]s@lamlane
QIS AMAIB:MOENE.

MDD AVa0AIOYEDI®3,  AlAIEdAISHID  MVAHIOABS  afLd  HaldD
@WIH01HEIo8 Mo M1BFlay  0NlKdB0LVERUE  MAVMINWI®NIV]  EUaIG] 4]’
BS1G1H@oW1588 af)Blo Cﬂ(%gdi)@goﬁbgo SHYIQONDo G0 TVERWOS @mmHOQm%odﬁ
MSals] AU 1BE1GENMR®INMAN” H210E QU3 B.21Q.

DBNOVYONI@  (JEMIH]ajo, TVAOM GlBa|IBSHBOS HIOYOMITW HalODHAIV)
@Al WLNIMVAWo TVERWHS czuaqdom” QYA af)M” D0QJOBBID HH00 O3 Iy
Macved Ml GR®IHM ME1EHUIMoe ZIMT VIS ]HFEOMENZMITNANO H2IVA
QU3 ®algyam.”

2. On 25th October, 2021, the Speaker gave the following ruling on the
point of order raised by Shri U. A. Lathif regarding the non-issuance of rules to
date as stipulated under Section 175 (1) of The Kerala Panchayat Raj Act, 1994.

“1994-081 €308 olgRDOO 02 cRGleel  eqvexad 175 (1)
@RMUINIHBMM (@00 BICGI QABaHNJo  AfBHAVM  alFL@IHUd  GQIOIHBIND”
MonIMWls] $H00YEBRUS AILAIND 21QM@IMOW] mldelesnms 2156Bu3, Mo
MeoNed  an” 27 adeussd  ddlaomlge  MIBeN999SIBIBM@IOM
MooeniTWlajoem” aigo 303 @000 @I ®@.af). eITMlab’ 8G G0@)Re TVEWIG

IR

1994-081 608 DO 032 EREHIM HIPIC3 2IgEBRUWE  DMBIEHIND
ABHB1OM  BRUWIGHIVSODAN  QIYHMAOW  QIYOITNVNGUY ngocnﬂgo MHDAUHO
21568303 MR HBAUIM  HF1VIGIBMNM@IOM  TMVoeIMWla] HIOLEBBRUS MIaOMNIMealS
@1 afles aNvar]e:01e83E:QeNz0W1.

@WIH0 flehH@@15:06M0j ®E300 TVIWoBAEM VA IMEBBNS YIS 1Mo
EldH0 Qlafdd06Ngo, 73-90 74-90 ROEMOLISMI ERBODGBWBGOMAY®20Qo 1994-a3



eHog MOAME oM@ eme MaJwim mloaasglem” 1994-0e1 co0g
alsuO® @2 mloncj, 1994-ee1 emog amMiavlapelgl mloacp. @
MoEEges ElYIY MSEMaIMNOWV] BESO0 2ISEBRURIGE HFleOM  @HILIERE13
@olo HHISOBIBM®IWT MASHCIWIo. BRAIOWINENOMSAD TVOTVLNIMHBMIFIO D,
Jag®  MOAEBRDS  HIOYBHHUANIQ  MSON]fIN” B0  ERAVLIMAIVITBIN®IYo

H6MONJIMN @6

af)MO@3 BICI MLIOV]LABH 6ROV TDHU BIGOI AUBaHAJo MQINIBH] =1eld
@RIY@eM  MAI@1He VA IGHNMEMIW  HDIFFOD  QAUGHUCONHBBS  QflHavm
alCL® 103 VoMW1 ) 01€a|03gH U3 af)(@JB>0000W1R1H06MOHRAN®”
mlayBarfleonme@oe oaqvauad 175 (1)-@3 afleoaime 921QISBB®OVW®  aISERUBHS”
Mog1@In0 @RI Galo M@HIWISIE] af)aM AUNV® TVNDOAe AflGHICHNME BT
@0Q)0  @OHANWINEMANIE”  GHIMNAND.  BRDGIEMENIWY DGBOE2IW]  §210A@
@06emM®” 14-00 cmHog mMoacvelams, 2016 malemid 9-00 @I qvewWIGd
2ME99q]g ME® AflaHVONIEDAISE B (HAJRPONIM” 2QaIS] a0 BRANEOD
MIgOMIMAS MEGUD AVIWOROEM Al A AVEYY 20q] MBI 1VGING” 2017-18
MVIMIOD]H:  AUBHOBD IOV (BalldHEMMIB:EMIICYHB0 21S68BUY  6)3HINFQIOIND
M3BHH93 BABBORANIEM”. BRMIMVEWaH MDEa U3 5 AlBato o310 cRIgWVL)o
&S’ alSEBRUY  al@1GUDIWMI  @RITLNesMMIEM” @01V lelesmm®”.  qveg”
MBHOIS 20a] alLes3M@IT ME3U0 MVIWoBOHM Aldsa| OGBLPWIVUNE VA1WIW
QI®Wle|8s 33 alol@ynajo O IMdo msom1lel ag)IMmo’
M@ A1E9IMIOYIMNDHEIN” 2 106WMEIVIR1ABIN. MHHIELABITIOIAN  HOLIMIAIVo
@JC®§»H20W] aldlewoWls) c00NWIGE MEMo AflgHUd BEIANHHINBS O 2RIV
MSalSldud MUeHE1GHHMIEIE.

MY AVIa02I0yEMIGE  MAMNAS (@JEMYHAIW] alE0n@Ula] 2ISEBRUIES GO
2OTVO]IMdho (@Galo MTBHEMHAMMo BRMIMEUAHO BRM HOS (BalOWIT NINWHAS
oMy’ Ho1GlYes BB alGleUIWMPIV] LIBINICHNMEMINEMIVo HalWB@ QU3

G)BJQ‘%(TTO.

BREMINSIqlo VB  AMal’” aldMISH VDo  MEEIUWB  aldANIS1OEHIMED]
ABMDN0W MIYABBUE (@300 MVAHHNI@ MIAATHNN|EGSME 21568308 MIWATVEI
MSals] algergleel algo 238 (2)-@ 1000300 2{161680D &oLla 161w 888S BN
®QO0IHH] @O QM TEoY S BH8OS MyHa 101GUDOWMPOW]

1B \DICHNEBMIEIM 00 LETWIG gUﬁ G)DJ(%(TTO.



2ISEBRBOS MVAVWMITWIDRIWY Bafldh06Mo, HOS  2ISEBRBOS TYSY alC1EUIWM
@s@E3l  $H00iEEgE1od ofloflw  avmld,” H1Gl::0d AUfGEIEHNME  MSalSl@mo
avosninwWlaf” 2019 @end 12-00 @GN 9210016 Mlanmzowlgss MIBEEUoEBUD
afglo  aveiey Helgle:go  HBUMMIWT  alelleenmEmINEMae 921038 QuUd
O a0’

3. On 27" October, 2021, the Speaker gave the following ruling on the point
of order raised by DR. Mathew Kuzhalnadan, regarding the failure to lay the Rules
amending The Kerala Police Rules, 2020 on the table of the House within the
stipulated time-limit.

“2020 ogefi@d 16-00 ©®1@@1 ofl@amndaime ©aly 2020-0e1 eH03
caloeflay” aigewdes” (SRO mo. 275/2020) cesud aimomlesndae” 2020 onw”
25-%0 @] olZemiaimo 6219 631 aigamsud (SRO mo. 345/2020)
MISI®AIHO  ATVRWHS cgmuo%lo«)m” QAUPSHQEM2OVTHLIMMo  YLlalSERURHN  GREDM]
MBE3U01JoBME" @Rl M@BIVI@N  emoglavicmas 2021 e 10-2
@oo@o 2021 aruay 4-%0 @I MVEVIG alda] MSID GASGEGE|IE)
QelalgemBudas’ MUAHHIB e3LM] AUBOMIVW &0 lednBU]EBHQMIW MLl
O EROVIEBBBHSWo  TVBYHSQo BROTYAIMSS GRAIG:NOHONMY Llo LIMAINMATO
DAOOOIOMI@  ASGO®  AUGBEOMTNBMINEANANVAEM”  GUWI.  AODY  HPOIMISA
A2JRONEHS DANW] 2|

2020-921 508 Galdeay” 2IgEBUdes” 6REVM AUGOD1OEHNIMNE” aj0sa]salls)
aNemoalmo (SRO mo. 345/2020) w@inocvawo aueWeSs (smuo%om” QIgam
QIO MoRAMN2JEaI0®  @GHORI®IAMVo  MVoMITWlaf" MIa0MIMe]S ARIAOD]
M0oiles 0NuE1h01esd:QMBIW.  MIa0MIMeq]S G@RoWo GAWI. 20D HOOIMISTD
2mMWls] (GH0@ROIe MI2ONIMOa]s ARIIDA@DHIQHS  aflvos]ldh0emMaje  MITWeAS
219EBBBOSYo MVBY H1YPNEBBHSYo 2 lURDCMLIONI@ 02103 Q8O0 AflBRIW]
al016UIW1Es3SHQMBIW].

2020 ogefl@d 16-0 @@ ofl@andaiMo @2l QelaIgE3ud G0N’
alURDOMEIOWIT3 TVERY MVEIMBMEBBUY BF1ANGHNA]S TVoanaloyemIad 2021 Eem
SaMIMoeM” @RYBYo VBSOS GRUWDQOOD AUPHQMIV®. @sdan” 23-7-2021-m" @ra’
0fliNgo AVBYOS ENUDLJOOD QIRD:Qo H2IQIFENE". JIY® 2I56ERFIEMGS 2021 geod
10-20 @lo®IQo GRWIY" 4-%0 @IV @RWVERU GEEVM GMIFIM” MWB:B:Vo
@@ VR  aldlIMIRHQo  HaIYIBAV.  of)MMIG  PLIaISERRBHN°  GREVDI
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QUBOD]OENIMNGo  NIMWOQIS TVMID,” H1G1QOS BB lQ1EUIWM  &ZSIODWo
2020 co®” 25-%0 ®lO®] GREIMO Qld:a| aj0ea]salls] allmemdaimo (SRO mo.
345/2020) ©@m0avawoe aLRWYHS (zuoqdom” AIPIDIBM@IMITI  gelalgawIm”
€eRO®] M@MBHIVIBAN  BRWEBUIAR0  NVBYINDHWQo Jy® GRBVLMI  2ISEBROS
MoMIMWaf B@ WIVEMWYo @Y TVAWo DMIVIWANIEL. @OHHIOIAEM” (@JWIMDIQo
@0@JRQo @MW1 af @oowo MONPS oJeNE1H6I6M 9"

o aigo 238 (1) ©af @mM=20 &Flat MINITWM @JH0ABS TVME;” HGlQOs
aVIWM:EEMo  LIBIMI0I0AM  MVI02I0JAMILIEM”  JIY® CRBVLMI alSo AVBQNS
csuogdomm" APIIBINODAN  ABo  MEIM@WHBMDE].  6BBNM]  2Ig@EBGo
QelaIgEBWe@ndgje 2021 @b emmimo @eeel 23-mo AVERWES GV OO
QI PRIV, MIVANVEI MSalSl »lgo 166 (1)-G3 wFO®O@ »150J0, @O
MINWeRIS Ve HIGIQeS QBB  aIBlEUIWMPBUOAHEAI  al@1EUIWM
DSOMEWO, aJo]glla) £HY1a0mIGI 9s@@omm M1dGlaY HLIV80ERINs” MBWOS
csm(fo%dom“ QIOYEBHMBMIEM” af)aM” AAITLO B21QIAME". DEHOVYOMIGE alSo QIS
alyemaoem’. geimleoncw 2010-ee1 6608 calelay” @relael (2011 oal 8) oavenad
129 (3)-elo  @REJSHIEDINM”  QAYAITVD  H21QYea]SIAlEBIND.  GRDOBINZDOAN
@IO@IBONW  @ERAID®DQo DY flaHOODICE  DENBICHNE  HeNel.  Mofles
alQ0AW1ENealg GBRLMT  aISEBRUT  WINOMVAWo  TVBWHS @muoqdom” ellwlep)
OB DEBLWNVN DLICHIB ago@eslejo ®EOMIEIBS aflg MoWlgeamaes1m3
@RANI0 0  ald1ELIWISNINAAN  MiaD. AYAADTHS” GANEl MIaONIMeals Y]
MSOVIW  (@JAPIAUM  AVINDIGaOMEM.  MANIOYODIE3  ONlKOBRIW  @OEM IJaH6Mo
msom] QMR MSals] M O1EHEMONAT0 QOGN aNgaud
@YD 90 SODNANHNIMW  HBMAOW  MOBYMIBEZWo 2 J0Ha|FONBHNMZ®I
HEMMNo H21WAB QU 6).21QaN.

aVRWYNS @muo«;dom" QIQTEHNENE GORIDUY WLOOTVO®o AIYANIOLIAN ol 03
@RYAIBOM] 2J0QBEM 2" MVRIGEIGI@I 2RI AUGBAN  AVIaN2IQODI@E  aflad’
OIVG301 ORI MHNIOYERUE ANWEKIWY] alBlEUIWL HBUMAIW aldla00

s

MSaIS1BUd MUGE1EENMEMINEMINO H21wd MBE3UTlH8MD.

4. On 29th October, 2021, the Speaker gave the following ruling regarding
expunging of words containing the allegations against the Leader of Opposition
raised by Shri P. V. Anvar, without prior notice during the legislative business on
27th October 2021.
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"2021 aegonid 27-20 @@l Mloa mldmmoem cagwlad 2021-ee1 csmog
alflds”  audgflay”  @»oolarad  (aelad”  eanudlend  @I9leiss  audaflaydud
MonITWla] SSO@  2JADLIHU) M@ o’ Sg1Qes  alelnemmey’
@OPEMORMM (@JCRVONI3 GEEUMT BRAMA{l2)ad:06ME” MVoMVIRTHBEWIVIGBIM
MIgOMIMOalg @dowo Wl ofl. ol @WBAE, MI0NIMeelg O aldH
GM®ONOM®IHE AlYeMalond®  oflel ERYEHUIEBBUE  OIMW]IBHQMIW].
MATVEI MSalslalge 285-@3 @RMWINIIER0(]B:000 M 1endHe” Qad:&:Ad cmaglay”
MBHIOD BAoNOMIOMMIHO ERYIAM] @RYEOIAIMo MW IABMD (GHN(@JHIODIGEMI
af)am’ @, O, 1M (@MW) B G0(Jo 2MVHRHWo aldleuoowaf Qud
9.21Q0OAMM” GRG0V ©2IR3 AROIWIBBHW0 §.21QI@ND.

@SAMM” OMIOEO®DIHQ MSalSlGno aldeflendo®m mMewamldomdem cusw1ad
@ afl. al. @®MWAUd MSOMIW «lEdABUIEBRUE aUVERI GAEUGEIGIMIMIo M1d5Ho
921QEMEOAM0  @RYGCHUIBBSICM@  AYHM]alond®  aflvod]ldh0emMo  M@BB:M@IM’
2150 288-@3 alyaimun 219101680 @J500088 @RAITVBe MTIBEMHAIO GRS’
oaneel (865MId 28-00 @G AILPIE) MIa0MIMeas I aldH M@
®21Q01M” HO® MHGBHIV]I@Ba0.  EGIOMAMSAAN,  MIaONIMea]g (e'raowmmﬂsm@
alEdndU0o MVEBY MSalSIGHAMBBBHS LloALIMAINEMAN 0o 2IS6ERS0 B QSloYd:8o
@@o«ﬂgdsxﬂ;om“ 92103 @MANINRLAIW] AlYADAIBBHW0 O.21Q@N.

@@m)oml(‘mﬂgﬂgg TVRY  H1YHHEBU, TVEI alSo, QM  GBRRLIGHUWIBOS
QBlo@dWd  agyamlal  aflvoEMW]  al01CIW]s|®1OMYo  MIa0AIMeR]S (@@ aldH
em®0floa  @REIAMNMYOSWo  @RSINLNIMEIE@  algo 288  @RMG0IMVlAR0
(@J5H2088 Alyem1alond® alus]e0eMEMIM” @REIN B1aIMNvo BREZAOEIM’ @PAITVO.
M@BHHQM2OV]. AN 1010000 0flKE1HEEMETMINS (@JU@o @13 0ROAMM DO
G6NIORL MG’ MHHIQYAMIT 6).2IWA1HM MW@ af)aANIM3 MNIOAIMHAS (@)@ aldH
em®20f10ad  alKE1HEEMOMIMEWHOe MWy GBRYEHHUIEBUY  TVRICONIGE] G
mlan” Moo H2IQIMOHAAN” @RHAUAOM ] @YADY TVIa02IOJOICE BN Y0
alvoE2@1 BMES] al016WIW]EHIHAMM” 2103 EROIVIIBRHW0 §.a1Qdan0.

MmeS MVEWIG MSHBAD 1@ 2JQYOS BINAIW]T @ROWEBUE alOIY00 @RYEH:Halo
oM NBEB3M®” (mosn_law’lgdgg MEAIWT TVMBAREBUS HF1aT &HILlEBsS1Gd MIYeS
MERWIG DA leﬂgma”. DD TVoNITWaf” QIHHRIQ g@o@(ﬁago OHNONO@DSAAN”
PMRIgME.  MVERIMEIODIE QWA ABAD  GRYEHUaIEBEIG  algo 288
@raoamxzﬂgdgg AN a1 aflwdd1dhoeMo M@IHMNGIM” @RYEBIalem ANlEWWOIB:aM
@RoUEBBUISH” BRAITVB M@] $H00ERUE ®1dqen1vlgas mleaiw]l TvmBdsaEBEgo
MERHS VEI 2IAI@OIG DNV Igemns”
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B0oo MEWI@ MVoMIBTAREMINUE Halo@e! aldelleanms MIBWMIAEZUEEBRUI
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aloeleanme  al@lmoel” 20dQRMIBe3naEBRU GaldEmIgMEs. MV MBEOmIC @Al
@RYAUROM 12" 308020 {1EBM®” ©21MRIV]RLHBHRAN” 621WE GHGBDAT.

"B30owo MVoaVIRTLBEMUIGS ;-

L 8@ 8wludd ®1dImow] mlenlelolesan ogodeslajo QY@ 020
IQYDDN 2 I0IABGUTH63021003 u957%/omgo N

il. ve®lnel 26PI®®Ie/ @PoNOMINA TVERICIHOD G21I3f0 92191083
BG CJODHPIBBEM) G2103f0 H2IYPIDEDI EPW B GYEOIaliNo 2ANWIIBMDAUY]
Q8D 1020 BB I0IABN0 MSADAIINF ISR Do;

ifl. MamI32296aNAVERYHS MSTMIg floMEWI MSalslHATBASEWI gl My
2 13@JEWINEGTBUE DalGWINTHE30I003 alISTIOMDo |

1v. ave®es aBON,1EJo @ 1B2IMOOM )T @ 03089233
Da G IO TEMTS @PLJIND @PE1EJIWo aI0YAIINF alISTRPOMDo |

V. 2l@sj103 20N @PWH20TVNIM 10166307 Q0186
032390 (9] @ETajIWo aIl0QAIITF aldSIRICDDo ;

VL. 2182/0@  aUPWINIESMI088 0630 IOMIMIW]  DWAUBGANYOS  Eald”
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Vil. 002§ G(3020aI0G20 (@JEHUIBIOVEERI @D ld: 130 ]5:0C20 @YW QUILS3HUT
920165301008 2 19S18J00DDo ;

VIII. UBMQOS  H00J6BUB  MSIYALSTDMD®INEE 2630 amIMIV]  ®ead

@Mo) VD@D Jo QalCWINTHBAUIE aldSIEJODo ;

IX. ago®&lejo 1J0INleS18)88 @Pal0l2 1083012 WIODID 10BN
MS@DIIB aldSIRJODDo ;
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X. @ORUJAHUNIG QPRSI QYS8B  @PA0UIBo  BZSIOD BB aP@I®W  (@JTVoo
10166301003 nJOS']%IOm‘@o N

xi. M1o9Qes galonlom  @a103§o 02195600  Af12BNRTE8HEWI 621801003
aloslelpom@o ;

Xi1. @RV SUOM @PEITVoGIIOWM ©21QEMIOUT 321D QYBBE0 Mm13§2IWEDI
@RAVEJAIDED BRPQ I3 JCWINTEBUS 2 ldSIEPONDo ;

Xiil. 0Y1o9@ 6ai0” AflS1e00® @JTVon1H301003 aloslepom@o ;
XIV. VRICIY) )§DLIIOD) QUIDBHUT D 2JOTHBQIIMF 2 10S12JODDAIH;AT0. ”

@soom, "Practice and Procedure of Parliament by M.N. Kaul and
S.L. Shakdher", “e®08 ml@aaue msais] @a0j &1EPSOERER~ oD OanOMaV”
WmnosBglejo MENIOYEBROBHBI] 5] BRWB:0T1HN0W] (J®aldd]laIgeme”

alGHY, MIBRIVIHOOHNMN alOWHS MINHS TVRWHS HFIEUM HOO HILIOHOD
MSalSlGeEBUE  aldlGUIWL 0@, BOM-J®lald GEROAGMY alflGald§o &3
MyMaidHo @RoUEBRUD [QOIG 293@PMIBEZU6ERUI aloeflesam 13
21002V SIFSB®IW] &IEMIOJAN®IE

1888 @pway’ 23-20 @lom] "@laalmiead eeigleayglol’ :memdavlad” agan
Gal@1@ (@JAIBOmMo @Yokl @ MVRWIGMIMISS 2MIWAI® IR0 Ofld:0aV
Al101AMINEEBEOS DaOOMI® 2IC1@ASE VBV M2 133 a1datto afllaMls @Ry
MBYOS @RIV ONaIYH0)o GIODTYHHIGHNMNE  2JA@EI  DEaIUW3  MIOS
ajaefleioam’. @y WDEAINje alodeIpndol NELIBG:S0 DUBHENIMZNHIE TVBYGHOo
aJO@Do  HalBAQONM MO0 MIELITVOEISEMAD  AIIY® M aVIWo
el uleplel utisulel\Of JEN::HeT W 1N

D AVIA0AIOYOMIT AVEI algeEBEleje &H1LPANERSEIRle  BROVERUILHIYSH
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9210010 af)g®]1 MTPHIOOWo (D 1s) Mamidomoen euglcd, 2021
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MIaOAIMORS @RoVADINNG  (@JMoWOD]ONNG BB @EDYH BIWo  TVRICVNIDHS]G
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Mmoo MBHo  O.21QPMDHBHIMNFMOM  ERED®  AflaHOYRIW] MINWO]S" HDIZFOD

3101V BEH6MIAQ 28-%0 @@ qeWIGd MSIM adsjQo ag’ af)BJ0 MSals]

1

(@06BBB0 aj3NROQe MBICV6IGE13 PMRIWIFlesIMDAL). ’
Motion regarding the deferment of Business :

On October 20, 2021, the House adopted a motion moved by
Shri Pinarayi Vijayan, Chief Minister regarding the decision to adjourn day's
business and to defer the sittings to be held on 21st and 22nd of October 2021 in
partial modification of the Report of the Business Advisory Committee adopted by
the House on 5th October 2021.

Legislative Business:
L. Bills passed

The following Bills were introduced, taken into consideration and passed by
the Assembly during the session :

1. The Kerala University of Digital Sciences, Innovation and Technology Bill,
2021. (Bill No. 28).

2. The Kerala Employment Guarantee Workers' Welfare Fund Bill, 2021. (Bill
No. 51).

3. The Kerala Panchayat Raj (Amendment) Bill, 2021. (Bill No. 42).

4. The Kerala Town and Country Planning (Amendment) Bill, 2021. (Bill
No. 53).

5. The Kerala Municipality (Amendment) Bill, 2021 (Bill No. 43)

6. The Kerala Coir Workers' Welfare Fund (Amendment) Bill, 2021 (Bill
No. 60)

7. The Kerala Micro Small and Medium Enterprises Facilitation
(Amendment) Bill, 2021 (Bill No. 66)

8. The Kerala Minerals (Vesting of Rights) Bill, 2021 (Bill No. 59)
9. The Kerala Toddy Industry Development Board Bill, 2021 (Bill No. 61)
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10. The University Laws (Amendment) Bill, 2021 (Bill No. 54)
11. The University Laws (Amendment) (No.2) Bill, 2021 (Bill No. 50)

12. The Kerala State Goods and Services Tax (Amendment) Bill, 2021 (Bill
No. 55)

13. The Kerala General Sales Tax (Amendment) Bill, 2021 (Bill No. 56)
14. The Kerala Fiscal Responsibility (Amendment) Bill, 2021 (Bill No. 52)

15. The Kerala Co-operative Societies (Second Amendment) Bill, 2021 (Bill
No. 58)

16. The Kerala Devaswom Recruitment Board (Amendment) Bill, 2021 (Bill
No. 57)

17. The Kerala Fish Auctioning, Marketing and Maintenance of Quality Bill,
2021 (Bill No. 63)

18. The Kerala University of Fisheries and Ocean Studies (Amendment) Bill,
2021 (Bill No. 74)

19. The Kerala Marine Fishing Regulation (Amendment) Bill, 2021 (Bill No. 48)

20. The Kerala Inland Fisheries and Aquaculture (Amendment) Bill, 2021
(Bill No. 75)

21. The Kerala Education (Amendment) Bill, 2021 (Bill No. 39)

22. The Kerala Cashew Workers' Relief and Welfare Fund (Amendment)
Bill, 2021 (Bill No. 73)

23. The Kerala Agricultural Workers' (Amendment) Bill, 2021 (Bill No. 67)
24. The Kerala Labour Welfare Fund (Amendment) Bill, 2021 (Bill No. 70)

25. The Kerala Tailoring Workers Welfare Fund (Amendment) Bill, 2021
(Bill No. 68)

26. The Kerala State Medical Practitioners Bill, 2021 (Bill No. 76)

27. The Kerala Clinical Establishments (Registration and Regulation)
Amendment Bill, 2021 (Bill No. 40)
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28. The Kerala Public Service Commission (Additional Functions as respects
the services under the Waqf Board ) Bill, 2021 (Bill No. 49)

29. The Kerala Bamboo, Kattuvalli and Pandanus Leaf Workers' Welfare
Fund (Amendment) Bill, 2021 (Bill No. 72)

30. The Kerala Shops and Commercial Establishments Workers' Welfare
Fund (Amendment) Bill, 2021 (Bill No. 71)

31. The Kerala Small Plantation Workers' Welfare Fund (Amendment) Bill,
2021 (Bill No. 69)

32. The Kerala Shops and Commercial Establishments (Amendment) Bill,
2021 (Bill No. 65)

33. The Kerala Headload Workers (Amendment) Bill, 2021 (Bill No. 64)

34. The Kerala Self Financing College Teaching and Non Teaching
Employees (Appointment and Conditions of Service) Bill, 2021 (Bill No. 45)

35. The Kerala Appropriation (No.4) Bill, 2021 (Bill No. 82)

Details regarding the date of introduction and passing of Bills are given in
Appendix VI. The salient features of the Bills are given in Appendix VII.

Il. Laying of Bills assented to

The following Bills as assented to by the Governor, were laid on the Table
of the House by the Secretary :

1. The Kerala Appropriation (No.2) Bill, 2021 (Bill No. 30).
2. The Kerala Appropriation (No.3) Bill, 2021 (Bill No. 32).
3. The Kerala Finance Bill, 2021 (Bill No. 2)

4. The Kerala Finance (No. 2) Bill, 2021 (Bill No. 3)

IIl. Reference of Bills to Subject Committee and Presentation of the Subject
Committee Report

Thirty four Bill were referred to the respective Subject Committee for
consideration. Details thereof are given in Appendix VIIIL.
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IV. Bills Published and Circulated to Members:

During this Session, three Bills were published and circulated to the
Members. Details thereof are given in Appendix IX.

V. Reference of Bill to Select Committee

The Kerala Public Health Bill, 2021 was introduced on 27-10-2021 and was
referred to a Select Committe on the same day.

Financial Business:
Supplementary Demands for Grants

The Second Batch of Supplementary Financial statement for the year
2021-22 was laid on the Table during the Third session. The Second Batch of
Supplementary Demands for Grants were passed on 11-11-2021. The House

devoted 2 hours and 15 minutes for the business.

The Minister for Finance introduced the Kerala Appropriation (No.4) Bill, 2021
in respect of the Second Batch of Supplementary Demands for Grants for the year
2021-2022 on 11-11-2021. The Bill was taken up for consideration and was passed on
the same day. The House devoted 23 for the business.

Private Members' Bills and Resolutions:

During the Session, the Business on private Members’  Bills were transacted on
8th October, 2021. Motions for leave to introduce 5 Bills and the continuation of
discussion on motion for leave to introduce 3 Bills were came up before the House, four
bills were set apart for continuing the discussion. One Bill was withdrawn with the
consent of the House. Out of three bills for continuation of discussion on motions for
leave to introduce them, one Bill was concluded and withdrawn with the consent of the

House. The remaining two Bills were set apart for continuing discussion.
Question of Breach of Privilege :

I. On 11th November 2021, the Speaker informed the House that the following
notices of Questions of breach of Privilege were under consideration of the Chair

275/2022.
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1) al®meune 6He8 MIWATVERYNS FANJdo TVEIASM &oelegalled 2021
BeRIMIB 7-9.1 @al0EEJOMOEAUSYIT M@ATVE) MVIMIE]HA  HOIQHINO &g
2QAY1NIHO HIEMOA AUA@WOHDAN” MIOAIMHAS HaldDAIAGDo  AlEMIBAVERIIVAJo
o_loe;gd@”l 2QalS]  MTBHEHQENRIOWAVo, DD alE0ABUo  MIVWATVRICWNEBBBHS
@JEDIS BRAISBINEBBHS LIoPLIMAINEMAO &M af U], O cMIdN) (@ pemiomo)
af)o.af)@3.ag). MNM@H1W BMIFITV.

i) al®lMamdo CHO8 MWATVEYOS FAINIo MVEIASM GHILIVSAN@ @I
2021 segomid 27-m" 2am@ly MEU@ 2NamlSOOm Gal08JEHIM” AlyEDMWQSS
2QalSl  M@HIGIWIN®” B@  MIVATVEIWHRIN  MeIVIgI88 @M  @JEDIH
@RAISHINEBBOS  LloCLIMA0NIMAT” ?»eMlaf UBIAM]. Ok, . OB, af)o.af)@3.af).
MIgOMIMOg AIDAD]DHHD]HO M@ 1@ GMIZIAV.

iil) aI®Imenno ¢HE8 MVAMVEWHS FANJlo TVEMSM &:oelwzalled 2021
BGRH6NIA 28-m° mlwamldomoem ST, O  @RAICAOSIABAN  @AOWITI
NIa0MIMOS IO alBHEM®IO BB alddDdUo MSOMIHWDo, JIy® alE20d@udo
8@ MUELWNRIM MILIVILIS8 @O BRAIKINEBREHS  Llo*LIMAINEMINO, &HIMa]’
W ag)af VL0, agf)o.af)@3.af). M@ GMIFIAV".

V) al®Imeme ¢HO8 MVAMVEYHS FANlo AVEIASM GHILIV8ANT §eelas’
0laH@  MVosNITWla|  @RSIVADO  (@JEAVOD]NMG  2l@2j0C8WITE  MVEOHW
o™QIeLAla{lEsIM ®EOMIAIZE S8 (@JAPIAUM MSOWIW  MIEOAIMOlS ®EFUD
MLIQoBROEMo, WIRANB:AVMo,af)OR LMV moeagd@%)oe@@%)(o @RAIGIVLICLIMOM M’
MSalS] AVfBAIENEMOAMINUNYORISOBHIMNE" (. ofl. (V. AflayMILD] af)o.af)@B. ag).
M@ 1@ eMIFIaV”.

V) al®Imeuno GHO8 MIOATVRWES FaNdo TVEIASM &ielwgalcd 2021
malonid 1-0” @RsSIwamne (@ICaAMINMR 21320 GABVIT  @eloNGAl Ok POQD]
MEYIT aloaum 00 oM Mo 1AMV Hald@RMEO Od®Q1RLE o {lasan
OO @3 DMIWIMEBERERIS’ (@JAPIAIM  MSOBIV@®’  TVRIWEBRURIIARBS  (@JCD I
@OAUSHIUEBBBOS  Llo*LIMAINMAN” B6Maf @1, alfl. AVl allagyMILD; ag)o.af@.af).
MI20MOMAag Relnflzal Ald:n AN 1NIHD]H0 M@ cMIgIaV.

II. On 11th November, 2021, the Speaker informed the House that the following
notice of Question of breach of Privilege was withheld consent to move.

@03 ambeiomloel 8@ All&HIVM alRb@IQRAW] MINWeR|S” MIa0AIMea]S
90 0@A0RCm”  AflGMIBAVARI0  Ada]a@],  MEOMIMeqs  QIMo-aImselall
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Q2@ o)MIOUBOS  EMODIODIED 2021 omvaigosmid 15-m° allgls) caldom
2MO®E! GINOMIT VORI  af)o.af)@B.ah).- VIV @OHAN  &HMoflBANISELIMDo,
@RO® B MVELWHERIN MILIVILI88 O GRAIKIVEBRSNS  LloCLIMNAINEMANO,
@RYO@IMIM  MIeONIMEg  ACY]NIEHIHDINHO  @RAIHIVELICLINAMIM”  MSals]
M flE1EHEMOAMMo @YADY ISO®:0ME” @1, quelal” 82200Val; af)o.af)@B.qf). SG
emogIny’  M@HIVI@BAN.  ©2IWE  MHNIOYOMIB  MIONIMOals  AAD]INIBOHS
@®1HEeMo  LIBYAIBBHQMBIW].  emoglavleal  aflaHVEBSBo  MIOMIMeQ]S
DA@INI@WOS D@ TVoITWla] 2QaISIQo §al®A al@1GUIWa). afloflw AVAHHIA
A jegloal  ofleTum o lL@1QEOVT  MINWeals” 2630WIV0  ELIONI 3G
@O0l al@a] MO@@IOM° MSOMIVWO@MMVo  GROWOMINA  GROIGHIVEBUY B0
elooeileneq]sISIanianie aQalSle:glad MIaM” @MW ieqSIgME. MM Va0l OH]G3
@RAIGIVELILIM EMISTNVIMNE8 ERAMAMT M1GAUWIHBD.

III. Grant for Permission for continuing the consideration of Breach of Privileges
notices pending before the Fourteenth Kerala Legislative Assembly

al®IMoeno He8 MOATVEWS @flalleeIRay”, agldlg’ ag)anial mvoeniawla)
®02191  alelewowm  MSOm]  AUMIGBAD  @RAIG0LILIN  BMISITYHS1BEAd3
L el WIS MSalS1ahud 2 JAODWIBHITH@OW af)MBEa00g NG
WROHBOINDNOOQ0,  BHARoM” @fl0Inflal @:001aHeMA@ 2U3a|PSVSBAIBHD®1OOW
288 0 GRAIGINELICLIN EMISTIYD:SHS al@1ErIWLMm @SEMDo MSTVANGIM”
@RAINEEDI@BENMOAN  Mlelafloel @flofleeiRay” , agbld’ aam1ar MVosnIaTWl )
S0191Qes 10la10drQeS GRSINOIMOMIGE ERYVIM” BRAAM] mm%ﬂ@ﬂgsng“.

Visitors

The number of persons who witnessed the proceedings of the Assembly
during the Session was as follows:

Officers’ Gallery : 1247
Speakers' Gallery : NIL
Distinguished Visitors Gallery : 230

Termination of the Session

The Third Session of the Fifteenth Kerala Legislative Assembly was
prorogued with effect from November 11, 2021 at the conclusion of its sitting vide
Notification No. 14757/Table-1/2021/Leg dated 12-11-2021.
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APPENDIX |

STATEMENT SHOWING DETAILS OF QUESTIONS
ADMITTED AND ANSWERS RECEIVED

Total No. of Notices Received and Registered

No. of Notices Admitted as Starred

No. of Notices Admitted as Unstarred

Total No. of Notices Admitted in the Starred and as Unstarred
Notices Disallowed

Notices Withdrawn

No. of Answers Received on Allotted days itself

No. of Answers Received Late and Published as per
Bulletin (Up to the publication of Late Answer Bulletin
on 23-11-2021)

Answers to be received

No. of questions Answered on the floor

No. of Members who were allowed to ask supplementary questions
No. of Short Notice Questions Received

No. of Short Notice Questions Allowed
No. of Notices for Half an Hour discussion received

No. of Half an Hour discussion allowed

7561

600

6770

7370

134

57

4985

2216

169

64

603
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APPENDIX II
CONSENT WITHHELD AFTER HEARING MINISTER CONCERNED

SL

No.

Date

Name of Member
who gave the
Notice

Minister who
was heard

Subject Matter

October
4, 2021

Shri Shafi
Parambil and five
other Members

Minister for
General
Education
and Labour

The serious situation reported
to have arisen consequent to
the circumstance of denial of
Plus One seats to students
who passed the 10th standard
and non-availability of
interested subjects to those
students who have secured A
Plus in all subjects, due to the
Government's indifference in
increasing the Plus One batches.

October
5, 2021

Shri P. T. Thomas
and five other
Members

Chief
Minister

The serious situation reported
to have arisen consequent to
the apprehension of the public
on the law and order situation
due to the protection and
assistance given by the higher
police officers including the
former police chief to the
person who deceived many
people by the fraudulent sale
of antiques and embezzling
crores of rupee.

October
6, 2021

Shri N. A.
Nellikkunnu and
five other Members

Minister for
Higher
Education
and  Social
Justice

The serious situation reported
to have arisen consequent to
the stopage of eligible benifits to
the  Endosulphan  victims
because of the disfunctional
remediation cell set up for the
co-ordination of the Endosulphan
rehabilitation projects and the
non-disbursement of compensation
ordered by the Supreme Court
to these victims.
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4 October
7, 2021

Shri Sunny Joseph
and four other
Members

Minister for
Forest and
Wildlife

The serious situation reported
to have arisen consequent to
the loss of life and injuries
caused to the people and
destruction of property and
crop damage due to the attack
and straying of wild animals
in human settlements and
agricultural fields in various
places of the State.

5 October
8, 2021

Shri P. C.
Vishnunadh  and
five other Members

Minister for
Health and
Woman and
Child

Development

The serious situation reported
to have arisen consequent to
the  denial of  Covid
compensation as directed by
the Supreme Court to the
eligible families due to the
non-completion of the list of
Covid deseased and the
failure of the Government in
rectifying the defects in the
list of the State.

6 October
11, 2021

Shri M. Vincent
and five other
Members

Minister for
Ports,

Museums and
Archaeology

The serious situation reported
to have arisen consequent to
the loss caused to State's
economy and the
apprehension among the local
people due to the delay in
completing first phase of the
Vizhinjam International Port.

7 | October
12, 2021

Shri K. Babu
(Thripoonithura)
and five other
Members

Chief
Minister

The serious situation reported
to have arisen consequent to
the losing of benefits of the
Costal Zone Regulations,
2019 to those residing at
islands and coastal areas due
to the non-finalising of
coastal zone management
plan on the basis of the
regulations.

275/2022.
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g8 | October |Dr. M. K. Muneer | Chief The serious situation reported
13, 2021 |and five other | Minister to have arisen consequent on
Members the causing of damage to
environment and detrimental
effect on natural habitat by
the proposed Silver Line
Project, which passes through
human habitations, paddy
fields and wet land areas
along with its entailing
financial burden to the State.
9 October | Shri Minister for | The serious situation reported
25, 2021 | Thiruvanchoor Revenue and|to have arisen consequent on
Radhakrishnan Housing the failure of the Government
and five other in making efficient system for
Members giving warning on natural
disaster in the State, in
minimising the impact of the
disaster and in co-ordinating
the rescue operations.
10 |October |Smt. K. K. Rema|Minister for|The serious situation reported
26, 2021 |and five other |Health and|to have arisen consequent on
Members Woman and |the intervention of the Child
Child Welfare Council, Child
Development | Welfare =~ Committee  and
Police in enabling the
adoption of a new born baby in
Peroorkada, Thiruvananthapuram.
11 | October |Shri M. Vincent|Minister for|The serious situation reported
27,2021 |and five other|Welfare of|to have arisen consequent on
Members Scheduled the apprehension created
Castes, among the tax payers due to
Scheduled the swindling of building and
Tribes and|revenue taxes in the various
Backward zonal offices of
Classes and | Thiruvananthapuram
Devaswoms | Corporation.

on behalf of
the Minister
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for Local Self

Governments,
Rural
Development
and Excise.
12 | October |Shri Roji M. John | Chief The serious situation reported
28,2021 |and five other | Minister to have arisen consequent on
Members the gang rape of a dalit teenage
girl in Kuttiyadi and similar
incidents of atrocities against
women and children in the State.
13 | November | Shri Ramesh Minister for | The serious situation reported
1, 2021 |Chennithala and | Water to have arisen consequent on
five other Members | Resources the failure of the Government
in lowering the maximum
water level of Mullaperiyar
Dam in view of incessant
rains and in protecting the
interests of the State by
presenting its demand for a
new dam at Mullaperiyar in
the Supreme court.
14 |November | Shri Shafi Minister for | The serious situation reported
2, 2021 |Parambil and five | Finance to have arisen consequent on
other Members the Central and  State
Government's refusal to
waive additional tax on fuel
being levied by them in the
context of spiralling Petrol
and Diesel prices.
15 |November | Shri P. K. Basheer | Minister for | The serious situation reported
3,2021 |and five other|Local Self|to have arisen consequent on
Members Governments, |the apprehension of the
Rural homeless in the State due to
Development | the non-publication of final
and Excise |list of beneficiaries from the

applications received under
the second phase of Life
Mission Project.
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16 | November | Shri Minister for | The serious situation reported
8, 2021 | Thiruvanchoor Forest and|to have arisen consequent on
Radhakrishnan Wildlife the granting of permission to
and five other Tamil Nadu to fell trees at the
Members Mullaperiyar Dam site after
yielding to the demand of that
State to raise the water level
of the Dam to 152 ft. by
strengthening all dams
including the Baby Dam.
17 |November |Shri T. Siddique |Minister for|The serious situation reported
9,2021 |and five other|Transport to have arisen consequent on
Members the construction defect of
Kozhikode K.S.R.T.C. complex
and the loss incurred to the
K.S.R.T.C. due to leasing of
the building at a lower price
by relaxing the guidelines.
18 |November | Shri P. C. | Chief The serious situation reported
10, 2021 | Vishnunadh  and | Minister to have arisen consequent on
five other the forecast of heavy rain in
Members the State and the State being
named as a place in danger
due to climate change by the
United Nations' Inter
Governmental ~ Panel  on
climate change.
19 |November |Shri K.  Babu|Minister for|The serious situation reported
11, 2021 | (Thripoonithura) |Finance to have arisen consequent on
and five other the unwillingness of the State
Members Government to reduce fuel

prices even though other
States and Union Territories
have reduced fuel taxes or
given up additional revenue
in view of the difficulties
faced by the people due to
spiraling Petrol and Diesel
prices and the Central
Government giving only a
nominal tax relief in this
regard.
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APPENDIX III

CALLING ATTENTION

SL Date Name of Member who Minister who made Subject Matter
No. gave the Notice statement
1 |October 4, |Smt. K. K. Shailaja | Minister for General | To the necessity to make arrangements in
2021 Teacher Education and Labour ensuring admission to all students for higher
studies who have passed examination in this
academic year.
2 | October 4, | Shri T. Siddique Minister for Revenue and|To the necessity to address fertilizer shortage
2021 Housing on behalf of the|in Wayanad district.
Minister for Agriculture
3 |October 5, | Shri A. N. Shamseer |Minister for Health and| To the necessity to attain the target of Total
2021 Woman and Child | Covid Vaccination and to ensure timely
Development distribution of compensation to the relatives
of Covid deceased as per the guidelines
issued by the Supreme Court.
4 |October 5, | Shri A. P. Anil|The Minister for Sports, To the necessity to implement developmental
2021 Kumar Wakf and Haj Pilgrimage works in Shornur-Nilambur railway line.
5 |October 6, | Shri H. Salam Minister for Public Works |th To the necessity to trigger tourism sector
2021 and Tourism in compliance with Covid protocol and to

ensure the survival of those who depend on
the tourism sector for their livelihood

6¢



6 | October 6, | Dr. M. K. Muneer Minister for General | To the necessity to formulate a
2021 Education and Labour comprehensive  skill policy and  skill
development authority to co-ordinate various
vacational skill training programmes under
various departments in the State
7 |October 7, | Shri G. S. Jayalal Minister for Law, Industries | To the crisis being faced by the cashew
2021 and Coir industry in the State.
8 |October 7, | Shri C. R. Mahesh Minister for Revenue and|To the necessity to take steps to address the
2021 Housing miserable conditions of tsunami colonies and
to resolve the plight of colony residents.
9 |October 8, | DR. N. Jayaraj Minister for Welfare of|To the necessity for the intervention of the
2021 Scheduled Castes, | State Government to resolve the technical
Scheduled Tribes and | hurdles in the implementation of the proposed
Backward Classes  and|Sabarimala Airport Project
Devaswoms on behalf of
the Chief Minister
10 | October 8, | Shri Eldose P. | Minister for General | To the necessity to incorporate waste
2021 Kunnappillil Education and Labour management in the school curriculum as a
subject
11 |October | Shri P. Nandakumar | Minister for Finance To the necessity for the intervention of the
11, 2021 State Government against the anti-people

measures of the Catholic Syrian Bank, which
has been taken over by the Foreign
monopolists.

0¢



12 | October | Shri Ramesh Minister ~ for  Fisheries, | To the necessity to strengthen Marine
11, 2021 Chennithala Culture and Youth Affairs |Ambulance System in the State and to
organise Adalats at Arattupuzha and
Thrikkunnapuzha Panchayats to make
available eligible benefits to the Fisherman
13 |October |Shri ~ Kadakampally | Minister for Health and|To the necessity to take steps to the time-
12, 2021 | Surendran Woman and Child | bound completion of development project
Development proposed with the assistance of KIIFB for ¥
717 Crore for the inclusive development of
Thiruvananthapuram Medical College
14 |October | Shri P. Abdul Hameed | Minister for Sports, Wakf|To the necessity to take steps to create
12, 2021 and Haj Pilgrimage awareness among children and youth about
sports literacy and the revision of existing
sports education system accordingly.
15 | October Shri T. P. Minister for Revenue and|To the necessity to ensure wages, bonus,
13, 2021 |Ramakrishnan Housing on behalf of the|treatment, upgradation of labour line,
Minister for Agriculture protection from wildlife attacks, etc. to the
Plantation Corporation workers.
16 |October | Shri Thiruvanchoor Minister for Finance To the necessity to bring petroleum products
13, 2021 |Radhakrishnan under GST and take subsequent steps to

control excessive price hike.

Ie



17 |October | Shri M. M. Mani Chief Minister To the necessity to take steps for emergency
25, 2021 relief and reconstruction in the wake of
devastating rain in the State.
18 | October Smt. K. K. Rema Minister for Law, Industries | To the necessity to stop mineral sand mining
25, 2021 and Coir in  Thottappalli  Pozhi, Harbour and
Valiyazheekkal in Alappuzha district
19 |October | Shri K. P. | Minister for Water | To the necessity to revamp the Kuttiyadi
26, 2021 |Kunhammed Kutti | Resources Irrigation Project.
Master
20 | October Shri Anoop Jacob Minister for Health and| To the necessity to control the sale of
26, 2021 Woman and Child | substandard medicines and to make available
Development quality medicines in the market of the State.
21 |October |Shri A. C. Moideen Minister for Health and|Regarding the stand of the Central
27,2021 Woman and Child | Government in disallowing the continuance
Development of the services of NHM employees in Covid
prevention activities in the State
22 | October Shri  Manjalamkuzhi | Chief Minister To the necessity to implement a rehabilitation
27,2021 |Ali package for returned Expatriates.
23 | October Shri P. P.|Minister  for  Fisheries,| To urge the Central Government to solve the
28, 2021 | Chitharanjan Culture and Youth Affairs |apprehension of the fishing workers

consequent on its Blue Economy Policy and
intervention made in the fisheries sector

[43



24 | October | DR. Mathew Minister for Revenue and|To the situation in Idukki District where land
28, 2021 |Kuzhalnadan Housing assigned under the Land Assignment Rules
could not be utilized properly.
25 [October | Shri E. K. Vijayan Minister for Agriculture To the necessity to provide compensation to
29, 2021 farmers whose crops were destroyed in the
flood and monsoon rain in the State
26 |October |Shri P. C. Vishnunadh |Minister for Health and|To the necessity to revise the wages of the
29, 2021 Woman and Child | Anganvadi Workers.
Development
27 |November | Shri P. S. Supal Minister for Revenue and|To the necessity to complete re-survey
1, 2021 Housing proceedings in the State, issue title deed to all
those who are eligible and disburse
compensation to those affected by the rain
havoc in a time bound manner.
28 |November |Shri I. C. Balakrishnan | Minister for Public Works | To the necessity to implement the proposals
1, 2021 and Tourism of the NATPAC to remove the ban on night
traffic on the Kozhikode-Mysuru-Kollegal
National Highway 766.
29 | November | Shri K. V. Sumesh Minister for Finance To urge the Central Government to roll back
2, 2021 the price hike of cooking gas and to resume

the provision of subsidy on domestic cooking
gas.

€



30 |November | Shri P. Ubaidulla Minister for Health and| To the necessity to take steps to increase the
2,2021 Woman and Child | reservation quota of S.E.B.C category to 30
Development percent in the Medical P. G. Courses and P.G.
Diploma courses.
31 |November | Shri P. Mammikutty |Minister for Revenue and|To the necessity to solve the problems created
3, 2021 Housing due to the non-settling of applications for
change of nature of land for legally eligible
house construction purpose along with
effectively  implementing the  Kerala
Conservation of Paddy Land and Wetland
Act, 2008
32 |November | Shri Sunny Joseph Minister for Law, Industries | To the necessity to solve the problems faced
3, 2021 and Coir by the workers and common people due to
the price hike and scarcity of construction
materials in the State.
33 |November | Shri K. P. Mohanan | Minister for Electricity on|To the necessity to conserve the sources of
8, 2021 behalf of the Minister for|water in the State.
Water Resources
34 | November | Shri Mons Joseph Minister for Public Works | To the necessity to take steps to complete the
8, 2021 and Tourism maintenance work of roads in the State before

the commencement of the Sabarimala

Pilgrimage season.

ve



35

November
9, 2021

Shri K. D. Prasenan

Minister for General

Education and Labour

To the necessity to address the crisis faced by
the Continuing Education Program following
the cessation of Central assistance.

36 |November | Shri Saneeshkumar Chief Minister To the necessity to avoid the situation of
9, 2021 Joseph releasing water from Dams without warning.
37 |November | Shri Thomas K. Minister for Revenue and|To the necessity to take steps to elevate the
10, 2021 | Thomas Housing ways to schools using sand filled bags and to
drain the water utilizing the funds from the
Disaster Management Fund when the bund
collapses due to floods in Kuttanad
38 |November | Shri P. K. Basheer Minister for General | To the necessity to open Buds Schools and
10, 2021 Education and Labour Special Schools which stands shut down for a
long period in the State
39 |November | Shri K. N. Minister for Law, Industries | To the necessity to urge the Central
11, 2021 Unnikrishnan and Coir Government to withdraw the decisions taken
for the sale of Central Public Sector

Undertakings in the State and to transfer
public assets such as highways and railways
to private sector.

93
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APPENDIX IV

THE MATTERS RAISED BY THE MEMBERS UNDER RULE 304

4 th October 2021
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APPENDIX V
PAPERS LAID ON THE TABLE

@0 a83wlmadmilead
maud o
QIBaHo | MMUA Galo
1
1 2021 13 |31 eoeg oQamleagldl @oad” AlElQ@  qvoadauad),
EIMIGAILUM @YY ©SEHI8E sodawlmaday; 2021
2 2021 | 138 |31 emog  almler  audoflay”  @ooleuamd  (@rawleHemod
aneB aHMaY” @RV’ 0B M OIVAH5VIM
G0 EOUBMY’ @Ryagd” SMIMIMY) @REAGHOZ
@odawlmaday; 2021
3 2021 | 103 |A1 esog @soawl  eadavayl  eawalelefenad  emoda”
s33wImaday;, 2021
4 2021 | 122 |31 c®0e8 swel @R @S] olomleu’ (@RendHaag)
ao3wImaday;, 2021
5 2021 | 125 |31 608 af)otanwHand 1Ml aldesny OAImenWAE
aneme” aodavlmaday;, 2021
6 2021 | 126 | a1 eamog amlavlepelgl (erenagemndd) sodaslmaday;, 2021
2021 | 134 | &) GHOS AlemIO o (enenadonag)
aodawlmaday;, 2021
8 2021 | 98 |31 e®0e8 00@)ag”  Gandoaqgay  (eaiqylew” @Rad’
@ReeIVMleang) (@eaacgeaad) sodalmaay;, 2021
9 2021 | 119 |@) emog esaauie olgghaag’  emdw’ (erenddshnag)
aodawlmaday;, 2021
10 | 2021 | 102 |81 &8 oblapa@  eocmyiemavimielgl (ereaddendd)
a3 Imaday;, 2021
11 2021 | 104 |31 eamog anlavoayd @ead’ almile:” §ao@om” af)adeadaul
(oM @3 s)qyoannsa(ﬁcm‘) aodstuﬂmna(m 2021
12 2021 | 105 |@1 co08 @2mocd  emI@IY  sig  (Grendenad)
aodawlmaday; 2021
13 2021 | 106 |@1  e®08 e6apg’ QWW  @pad  avdoflavay’  Sogy”
(epeadenad) sodavimaday; 2021
14 | 2021 | 107

3l GHO8 0EJoflaHOMT  HSHHUW  Bdal ommém“
(@peogond) sadalmaday;, 2021
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15 2021 | 124 |@1  ce®0g  olmomday’  (eaiaylow”  ®%af’  ©e0gmV)
aodawlmaday;, 2021

16 2021 | 135 |31 cd08 %0ad aIdeso$ HaImeanwd anme’ (@Rendenag)
aodawlmaday;, 2021

17 | 2021 | 136 |6 c®08 9906@I MW @R alwlwe afadeseirvay’
oanmileflegeuad (@reaagonad) asadalmaday; 2021

18 2021 | 137 |81 eamog dwaflo@m mlowlwd alMdeawd  glooaday”
eanoday’  @pad’  mMwayleomd  svMdatlaf apol®
ealelnonad’ (@eaacgeaad) sodalmamay; 2021

19 1 2021 | 94 |31 ap-afl-082- @OMIB ®E00 95EHIBANOG QeI
(@Reaagonad) sodalmaday;, 2021

20 | 2021 | 95 |6l a8 ©M@al’ aflmomavlow’” 30682 Slaflow)” @RAF’
6mMoeN3-Saflott”  af)oGa PN  (@ReqpOIdondd @R
MN1aHMBIY” 300" VABOflY) sodawImaday;, 2021

21 | 2021 | 96 &1 @1 wmo0a00y  Qemlearglol  @oad’  avommyle”
(epoadeaad) sodavimaday’, 2021

22 2021 97 | 81 @smleaiglgl eenay’ (erenagendd) sadauimaday;, 2021

23 | 2021 99 & Qemleaglg eelay’ (@poadenad)(maud 2)
a3 Imaday;, 2021

24 | 2021 | 100 |=1 @smleaiglgl ey’ (@ponagenad)(maud 3)
ao3uwImaday;, 2021

25 1 2021 | 117 |1 e®08 6&0-89ejeoglal’  aqvossaauglav{@eeangenad)
@odaimaday;, 2021

26 | 2021 | 108 |31 c®»08 @®@endd aflaolay’ GRAY  @PRE:108:0dad
(epoaddonad) sodaimasay;, 2021

27 1 2021 | 109 |@1 emog @amleaiglgl @daf” afleHoly” @RF 600Uyl
ayawlav” (@reaadenagd) sodavimaday; 2021

28 | 2021 | 110 |3 em»08 00000 aflalowy” §OYERIUM (GREOFONT)

aodawlmaday;, 2021




64

29 2021 112 | 61 08 abflad’ 808:1Mow), 20880glowy” @AY’ pawlagmaday”
80a0” &108191 sodalmaday; 2021

30 | 2021 | 101 |31 cos )WY ESHD (@pencgonad) sadalmaday;, 2021

31 2021 | 120 |81 ed08 cewnid 0ameenwd onme’ (GRenddHa0g)
aodawlmaday; 2021

32 | 2021 | 121 |31 e&08 Goudel @RAY &HGaLI@  af)aRimiladoaagoy’
AUBEHNY HAUGHANWA aneNE” (@m&mn@“@o@‘) 630BWIMaday’;
2021

33 | 2021 | 123 |31 e®08 GaHdel @RAF HEALIT3  ag)ayIMilahaadoy
(@peogonad) sodalmaday;, 2021

34 1 2021 | 127 |@1  e&08 @eoc  ceoaw”  aidessy’  (@eeacgenad)
ao3wImaday;, 2021

35 | 2021 | 128 |31 608 oauy aidessy” dleflad” @l 0aIcdan@d aneme”
(epoadenad) sodavimaday; 2021

36 | 2021 | 129 |31 es08 mivosny, $050188] ARG 10gomaV” eflad’ AIBEHOE
90IEPanWAE anme” (@RE0Fon) sadalmaday;, 2021

37 | 2021 | 130 |31 emeg aoud qloeMBauad QIdeeeY ©AIMONWA aneme”
(@pengonnd) sadalmaday, 2021

38 | 2021 | 131 |1 e®08 (@aenl  adesny  eame.nwd  anme”
(epoadenad) sodavimaday; 2021

39 | 2021 | 132 |31 c®08 eesedlow” aldcHny  Omnnn@d  ansme”
(apeogonad) sodalmaday;, 2021

40 | 2021 | 133 |61 ceo»08 GRWeWaomd adessy’ (@eoncgonad)
ao3uwImaday;, 2021

41 2021 111 |31 08 oori0ieqyIes” @R a1muds] atlw” @yad” almocd
0Ny 218 (90LEEIHM Bonl’ MOMaNIH: 218 @YY HIVWIE3)
aodawlmaday; 2021

42 2021 | 114 |31 eo08 HIee@ afauomflaidaagny” (esleryeum @yad”
90YELIM) EREOFeHN sodavimaday; 2021

43 | 2021 | 115 |6) &g 6ayg” oawles@ (@odlaucemy” aadaulmady,
2021

44 | 2021 | 116 | &) 08 almild:’ Haocdem” sodalmaday; 2021

45 | 2021 | 118 |61 &8 amfles audfloy”  @oleucd(  @RAWleHeM©3

aneB UMM’ @RIV HOOMG MY 31 audoflcvay” @oamed 31
alalan’ geninda) sadaimaday;, 2021
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Sth October 2021
(i) Papers as per rule 166 (1) :

@0 ag)av. all2amoa Inom1ead
DDUS | ERO.S. maud QIWIO]]
maud
1 89/2021 |=.&.(adl) maud 5/2021/¢a020. 27-1-2021
2 1301/2021 |2).8.(ag)onga) mmud 78/2021/@a000. 18-3-2021
3 302/2021 |221.8.(ag)oag)y) maud 79/2021/ca000. 18-3-2021
4 372/2021 |ov.9.(008) maud 85/2021/@ryeyomeoc 19-4-2021
5 487/2021 |@a090.af)Vag)avag) 2/66/2020-ca000. 1-7-2021
6 51172021 |2.&.(afl) maud 6/2021/9.6.a1.01 24-6-2021
7 512/2021 |2).&.(afl) maud 7/2021/9.6.a1.01 28-6-2021
8 536/2021 |ed).83.(af) maud 55/2021/¢aoo. 16-7-2021
9 |537/2021 |&.8.(@ragl) maud 1840/2021/can00. 30-6-2021
10 |539/2021 |22).8.(@radgl) maud 1816/2021/can0. 30-6-2021
11 |541/2021 |=).8.(eadgl) maud 2049/2021/cando. 19-7-2021
12 |549/2021 |2.8.(afl) maud 56/2021/ca090. 21-7-2021
13 |557/2021 |2.8.(aN)) maud 57/2021/ca000. 23-7-2021
14 |558/2021 |=.a.(@adgl) maud 2093/2021/6an0. 26-7-2021
15 |575/2021 |20.8.(af) maud 58/2021/@a000. 30-7-2021
16 [602/2021 |2.8.(aM)manud 1/2021 avl. g’ eag). af)ad. awl. 9-8-2021
17 1617/2021 |2).&.(adl) maud 60/2021/¢a020. 17-8-2021
18 649/2021 |=.8.(@radgl) maud 2330/2021/can0. 27-8-2021
19 |444/2021 |2.8.(afl) maud 17/2021/22).ag).cu. 14-6-2021
20 |453/2021 |2.e.(eGragl) maud 1414/2021/6an00. 18-5-2021
21 |459/2021 |21.8.(ag)oag)a) maud 117/2021/@a090. 24-6-2021
22 1460/2021 |2.8.(ag)oagya) mmid 118/2021/@a000. 24-6-2021
23 1461/2021 |2).8.(ag)oag)a) maud 119/2021/@ao00. 24-6-2021
24 1462/2021 |21.8.(ag)oagya) mmid 120/2021/@a000. 24-6-2021
25 1463/2021 |2.8.(ag)oagyay) maud 121/2021/ca000. 24-6-2021




66

26 1499/2021 |21.8.(aM) maud 46/2021/¢a000. 2-7-2021
27 1500/2021 |2).8.(adl) mmud 47/2021/@a000. 2-7-2021
28 50172021 |2).&.(adl) mmud 48/2021/@a0%%. 2-7-2021
29 1502/2021 |2.&.(af) maud 49/2021/a000. 2-7-2021
30 |521/2021 |221.8.(ag)oag)ay) maud 133/2021/22.ag).au. 14-7-2021
31 1550/2021 |22).8.(ag)oagya) maud 129/2021/@a00%0. 9-7-2021
32 |15/2021 |20.8.(aNl) maud 1/2021/ag)@s. agyard”. 2. awl. 2-1-2021
33 116/2021 |21.8.(af) maud 2/2021/ag)@d. agyany’. 2. au. 2-1-2021
34 117/2021 |20.&.(af) mmid 3/2021/ag)@3. agarv” 2. awl. 2-1-2021
35 192021 |2).&.(adl) mmud 4/2021/ag)@d. agyany” 2. awl. 2-1-2021
36 |120/2021 |221.8.(aNl) mmid 5/2021/ ag)@3. agany’. 2. awl. 2-1-2021
37 124/2021 |20.8.(aN)) maud 6/2021/ag)@3. agyany” 22l. aw. 2-1-2021
38 25/2021 |=).&.(adl) mmud 7/2021/ag)@3. agarv’edl.cu. 2-1-2021
39 126/2021 |2).8.(afl) maud 8/2021/ag)@3.agan” . aul. 2-1-2021
40 1592/2021 |21.8.(ag)oagya)maud 11/2021/ ag)af agarv” 2. 30-7-2021
41 1607/2021 |=.8.(aN) maud 108/2021/@rya.au. 6-8-2021
42 1515/2021 |2).8.(afoag)maud 11/2021/ag)nm“.&w%.ag)mi$.am. 9-7-2021
43 1522/2021 |#.8.(ail) maud 26/2021/0@@“.&(11)%.0@08.&»1. 8-7-2021
44 1554/2021 |221.8.(aN) mnid 28/2021/ag)oﬂ“.&(w6roy)<§.ag)<68.w1. 13-7-2021
45 1586/2021 |2.a.(af) maud 27/2021/agad &avmyy.ap@d.ad).  12-7-2021
46 1680/2021 |2.&.(af)) maud 29/202V/ agad & aweniy.ap@d.aul.  |19-7-2021
47 1681/2021 |2.&.(af) mnid 31/2021/0@)03“.&(11)%.0@)(0‘8.&»1 27-7-2021
48 1465/2021 |21.8.(aN)manid 25/2021/0@)@‘1&(\1)%.@@“8.(1»1.

49 1547/2021 |&.a.(al)) maud 49/2021/sogav’. 20-7-2021
50 |548/2021 |&.a.(af) maud 50/2021/sogay. 20-7-2021
51 [562/2021 |2.&.(ai) maud 52/2021/sogymy” 26-7-2021
52 |563/2021 |2.&.(ail) maud 53/2021/soggay: 26-7-2021
53 |564/2021 |2.&.(ai) maud 54/2021/sogumy” 26-7-2021
54 |565/2021 |&.e.(afl) maud 55/2021/sogyay” 26-7-2021
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55 |566/2021 |&.a.(afl) maud 56/2021/sogman 26-7-2021
56 |567/2021 |2.&.(af) maud 57/2021/sogay: 26-7-2021
57 |598/2021 |e.@.(ai)) maud 60/2021/sogav’. 11-8-2021
58 1654/2021 |21.&.(aN)) maud 122/2021/aclad. 1-9-2021
59 1662/2021 |&.8.(afl) maud 64/2021/sogmy” 7-9-2021
60 1663/2021 |&.a.(af) maud 65/2021/soga: 7-9-2021
61 |664/2021 |=.a.(afl) maud 66/2021/sogmv. 7-9-2021
62 6652021 |&.a.(afl) mmid 67/2021/sogav" 7-9-2021
63 1666/2021 |&.a.(afl) maud 68/2021/sogav: 7-9-2021
64 |667/2021 |2.&.(ai) maud 69/2021/s0gmy" 7-9-2021
65 [668/2021 |2.&.(ail) maud 70/2021/sogmay: 7-9-2021
66 669/2021 |2.a.(afl) maud 72/2021/sogav” 7-9-2021
67 |670/2021 |2.8.(ai)) maud 73/2021/sogyary” 7-9-2021
68 [534/2021 |=.&.(af) maud 48/2021/sogumy 15-7-2021
69 |535/2021 |&.@.(afl) maud 47/2021/sogmy” 15-7-2021
70 1838/2020 |2).&.(adl) mmud 25/2020/6ag).cws. 10-10-2020
71 1504/2021 |2).8.(adl) mmud 14/2021/6ag).cw. 10-6-2021
72 1622/2020 |2).8.(ag)oag)n) mmud 25/2020/agav’ o, au. 24-9-2020
73 1520/2021 |2).8.(adl) mmud 13/2021/agav’oe2.auil. 13-7-2021
74 1590/2021 |21.8.(aN) maud 31/2021/9.aM.q1 8-8-2021
75 119/2020 |2.&.(afl) maud 135/2019/¢s>0-630q ] 19-12-2019
76 |34/2021 |2.&.(ai) maud 3/2021/sogav 8-1-2021
77 13612021 |=0.&.(afl) maud 70/2021/ @s0-630q ] 15-4-2021
78 |366/2021 |.&.(afl) maud 72/2021/eH0-6300]. 16-4-2021
79 1368/2021 |.8.(afl) maud 67/2021/¢o0-6300]. 8-4-2021
80 1451/2021 |eN.&.(afl) maud 98/2021/¢9-80q . 15-6-2021
81 |507/2021 |.&.(afl) maud 105/2021/c0-6300 . 6-7-2021
82 1508/2021 |=).&.(afl) maud 59/2021/es0-830q ] 18-3-2021
83 |517/2021 |21.&.(afl) maud 93/2021/e0-630q]: 5-6-2021
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84 1525/2021 |=.8.(afl) maud 75/2021/ ¢d0-630q . 26-4-2021
85 526/2021 |.8.(afl) maud 102/2021/es0-839q ] 6-7-2021
86 |527/2021 |2d.&.(afl) maud 103/2021/ee0-80q ] 6-7-2021
87 1529/2021 |d.&.(afl) maud 108/2021/ce0-6304 12-7-2021
88 1530/2021 |21.8.(afl) maud 109/2021/ es:0-8300 " 12-7-2021
89 1531/2021 |e.&.(afl) maud 101/2021/6¢:0-80q " 5-7-2021
90 |532/2021 |2.8.(afl) maud 106/2021/es:0-630q 6-7-2021
91 |533/2021 |2.&.(afl) maud 111/2021/¢s0-630a]- 13-7-2021
92 |576/2021 |.&.(afl) maud 113/2021/¢o0-6300]- 16-7-2021
93 |577/2021 |2.8.(afl) maud 112/2021/e¢0-6304 ] 16-7-2021
94 1578/2021 |.&.(afl) maud 114/2021/ce:0-804 . 16-7-2021
95 [579/2021 |&).&.(adl) maud 115/2021/¢s0-80q]: 16-7-2021
96 580/2021 |e.&.(afl) maud 116/2021/69-80q . 27-7-2021
97 |581/2021 |2A1.8.(afl) maud 117/2021/ ¢0-80q . 27-7-2021
98 588/2021 |.&.(afl) maud 123/2021/66:9-30q 4-8-2021
99 1606/2021 |2.8.(afl) maud 118/2021/e¢0-630a]- 1-8-2021
100 [611/2021 |=).&.(adl) maud 62/2021/m.qu. 16-8-2021
101 1621/2021 |=.8.(afl) maud 76/2021/es0-8304 ] 28-4-2021
102 1623/2021 |2l.8.(afl) maud 77/2021/ ¢d0-630a]- 28-4-2021
103 |625/2021 |2A.8.(afl) maud 78/2021/ ce0-630q]: 28-4-2021
104 |618/2019 |2l.&.(afl) maud 94/2019/€d>0-630a ] 2-9-2019
105 |380/2020 |2d).8.(afl) maud 48/2020/ce9-80q . 28-5-2020
106 |784/2020 |2.8.(afl) maud 126/2020/¢s0-830q 14-10-2020
107 |791/2020 |2.8.(afl) maud 137/2020/es0-639q ] 27-10-2020
108 [833/2020 |=1.8.(afl) maud 141/2020/6#0-80q - 28-10-2020
109 {474/2021 |2).8.(a0) maud 88/2021/cs:0-6300 - 5-6-2021
110 |490/2021 |2.8.(afl) maud 74/2021/es0-80q . 23-4-2021
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111 |519/2021 |.@.(afl) maud 46/2021/sogmy” 14-7-2021
112 528/2021 |e.&.(afl) maud 107/2021/ @s0-6304 . 12-7-2021
113 513/2021 |=).8.(ad)) maud 17/2021/ag)ad’&af.av. 8-7-2021

114 [183/2021 |=).&.(ail) mmud 24/2021/ag)@3.n.Grya. 16-2-2021
115 [543/2021 |=).8.(af)) maud 59/2021/aga3.mi. e ad. 15-7-2021
116 |593/2021 |av.9.(@R4a)s1) maud 62/2021/ ool 9-8-2021

117 1624/2021 |=).8.(adl) maud 66/2021/ag)@s.eni.@ra. 18-8-2021
118 |626/2021 |221.8.(afl) maud 65/2021/ ag)@3.ni.@ra. 17-8-2021
119 [651/2021 |av.9.(@R2S1) mmid 68/2021/6@o91as. 31-8-2021
120 |652/2021 |221.8.(afl) maud 69/2021/ag)@s.mil.ara. 31-8-2021
121 655/2021 |=).8.(afl) maud 67/2021/ag@d.eanl.@ra 26-8-2021
122 25172021 |2).8.(adl) maud 29/2021/ag)@s.enil.@na. 24-2-2021
123 1445/2021 |0v.9.(@R2ST) mmid 54/2021/o@o91@3. 4-6-2021

124 148172021 |av.9.(@R4a)s1) maud 58/2021/ oo 21-6-2021
125 [587/2021 |=).&.(afl) maud 22/2021/somdmv” 30-7-2021
126 |591/2021 |2d).&.(afl) maud 23/2021/sommy” 6-8-2021

127 18/2021 2.8.(afl) mmnid 1/2021/0@)4&0@)&01&1)%.@1 1-1-2021

128 485/2021 |&).63.(af)) maud 31/2021/ag)af. & agac aweniy.anl. | 28-6-2021
129 (252/2021 |=).8.(af) maud 52021/ ag)ad:&avl.agay’anl. 18-2-2021
130 |456/2021 |22).&.(afl) maud 12/2021/av. ag).aw. 4-6-2021

131 457/2021 |=).8.(afl) maud 13/2021/avl.ag).au. 4-6-2021

132 |484/2021 |22).&.(afl) maud 14/2021/avl. ag). . 25-6-2021
133 [546/2021 |=).8.(adl) maud 15/2021/av). ag).au. 15-7-2021
134 |551/2021 |221.8.(afl) maud 16/2021/av. ag).cus. 22-7-2021
135 413/2021 |=).8.(af) maud 49/2021/@ra.aw. 12-5-2021
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ii) Papers as per Rule 166 (B)

) uNda Mo 0leqlodslond
mmid
QIBaHo QMIclolel S}
I |e®»08  auoaunom somapaaiolwy| 2019-20 | adaHld: 016qj0ds”
een1AW”
2 |9avadd Gandd eanaltlnfenad apasiay’ 2020-21 QG
HEMNBBHUI
3 |esos @080(};1%5 ®0%a0”  censodd| 2018-19 | andadle dleqpds’
@ouflaieageum  (Hlen)
4 |emog a1ngd @RemInIql 2014-15 010@aH]
HEMIBHUD
5 |@sm3moemlajo GBAITVI0 2015 86N 016 [03s”
6 |omanyad e3aimulo 2015 @06M 0160 |03S”
7T 608 MUoMUNOM MIdoth) GHIBa]e0aum| 2014-15 | aiodale: 0leq|ods”
eflangaw”
8  |sonimdad aleaagoy” efolgaw” 2016-17 | c1daxld: 01ea|0ds”
9 |coamded 995Q0MIWo  BJowa |  2016-17 | andeld dleqlods”
eflangaw”
11 | o@amamaeloe oaldamaf  eeld| 2016-17 Qe @YY’
@REILIO 01Gaj0dg’
2017-18
13 |em»og auoaunom  eflw@d  avdaflavay|  2016-17 @@y GRHWIG’
@RE®01g] 0leqlods’
2017-18
14 |ea0g  avomunom  &upaingl  aflesaum|  2017-18 | adaxls; 61eqodge
C»0Bq]G0aHd eflalgaw 2018-19 BEMBBHSB0
15 |eoog oBwnlow  omdedasadl 2018-19 | andels oleqpds’
ORI [HR0F 60Ba]e0aua (£1me00)
16 |em»o8 auomunom alyaqwuo  afleaum|  2018-19 | adarles 0leqpds”

CHIBq]E0aH eflalgaw”
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17 |0 @E-ag)av=mil-af)@d esog efalgay” | 2019-20 | andals olealods’
I8 |eo0g ooty  a@pad  eavodile| 2019-20 | andels dleqods’
GlaJowe ” eflallgaw”

19 |ea0g olmomday’ @rad” eag@day’ eflalgaw” | 2019-20 | andedle: olealods’
20 |eomos eayg” 3a00851®:082J0@|  2015-16 | a10daxfléd: 01Gaodg0
GJOWH M HAAILIR [HANG EH0Ba]E0nHd BHEMBBHSBo

eNaNQau” (6n0235165:08q )

21 |eo0z enag’ owaielnjoaag|  2015-16 | a0dald; 616qodg0
C»0Bq|C0aH Ailalgaw” BHEMBBHSBo

22 |ed08 903atle: qudaieenvooel 2020-21 | aodatile oleajods’

23 |e®08 VALl 2018-19 Q19@aH1> Ql0al

621810l H6MeEs”

24 |ed0g  @omuoom  alelafl@  ofleaum|  2016-17 | adale: 016qodg0
C»0Ba]G0aH eflalgaw” BHEMIBHS0

25 |99al@d alom @30 2018-19 AI0BaH1d> BO6M

016 0dg’

26 |eoog a8 oy  eoovlengl|  2014-15 @AWY 0lealods’
GHHUAMIW] GeNIOBAW 2015-16

27 |epog  00d  o®dglengl  oflawry| 2015-16 | a0dale: 016qodg0
O®I¥12108] CHHUN alFL®] @RI 016 jodge

28 |em0g @reosm omoflengl covamlwl  2017-18 | andale: oleajodge
GeNIBW’ @RI 016 jodge

29  |soaudavloy” OALAILIn [HOF apad| 2018-19 | andadle oleqjods’
a)0Ga0WHAMG" HEJOERIHM HENdmUSaZay 2019-20
enegaw’ (ODEPC) )

30 |eo0s @RYESIOHHUI omodlengl 2019-20 | andale: oleajodge
CHUAMIW] alBL®] @RWIY”" 016 jodg0

31 |ex0g  @RE5000000M GBS EaHq]| 2019-20 | a0daxld; 61eqodge
o®3¥12108] ¢AHHUAMIW] alfL®] @RWIQ”" 016 jodg0

32 |e®08 cooe50d emolengl covomlwl| 2019-20 | andaHlse 0leqjodgoe
GeNIoBW’ @RI 016 jodg0

33 |eayg” @nﬁq}g’l%g‘“ 80a0” Ganomylgoelgl|  2018-19 | andale dleqjods’
moeMRHAag 2019-20

34 |e®08 ettty eflalgaw” 2017-18 0Bt ANGaj0dg’
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iii) Act passed by the Assembly:

@0 GoEAI]

®Mi3 Ql@aHo | MU Bal®’
1 2021 6 2021-9e1 a8 wmalmlewiw (2 - %o mmId) Gryg;’
2 2021 7 2021-0e1 eaog wmalmlewow (3 - %0 mmId) Gr&;
3 2021 8 31 6308 a0lmIdaV’ @rg;, 2021
4 2021 9 2021-0e1 608 WMQY ( 2 - %0 MMIA) G’

iv) Answer to the questions below with delay statements as per Rule 47 (2) :

mloare aLEAASMo MAHU@ 2laMAISOOD €18 MMIAG
13 15 24
9 1860
16 674, 1911, 2012, 3076, 3711, 3713
14 18 28, 191, 220
19 1796, 1797, 1800, 1938, 2780
31, 38, 1904, 1905, 1910, 1922, 1942, 1960, 1964,
22 1969, 1971, 2047, 2071, 2259, 2286
1 24, 64, 98
8, 85, 98, 1362, 1376, 1384, 1398, 1435, 1441,
1447, 1449, 1457, 1487, 1747, 1759, 1766, 1809,
3036, 3069, 3083, 3084, 3100, 3107, 3118, 3120,
15 2 3127, 3137, 3158, 3436, 3446, 3473, 3490, 4766,
4769, 4778, 4786, 4801, 4822, 4831, 4832, 4841,
4848, 4850, 4874, 4977, 5176, 5179
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11th October 2021

1) ai50 75 (2) 00088 al@)]s

2021-ee1 113-20 mmud sodalmmdailemdd (31 eHeg Qanleagldl aoad” wlelgod
MBIV, MEMIGAIUB @YY oseIse]l aaduwlmamad; 2021) age 75 (2)
(@)HO0NBS al@ 1.

ii) Papers as per rule 166 (1) :

@0 | af)aVU-@R3- allz2amoa Inom1oad
OIS & OMmIG mnid 1)
1 |597/2021 |2-&-(afl) maud 59/2021/ca020 10-08-2021
2 1610/2021 |2-8-(ai) maud 107/2021/ @3 5-8-2021
694/2021 |21-8-(afl) maud 694/2021/agcdn@ryd 13-9-2021
iii) Papers as per Rule 166 (B)
@0 MuNda Mo oleqjodglond
maud
QIBaHo aV182Qle
1 |08 Tmomundm olSlehR0®] algles|  2018-19 QBald 0lealods’
QI OfNBIVM @B |E0aH3 eflallgal]
2 |s06899 e&mmilud eaum eflalgaw’ 2018-19 QRBaH1d 016a0ds”
3 |@esemoa” melglenad 2019-20 Q0@aHlas 016qod50
goadavaylay” eflallgaw” BHEMABHS0
28th October 2021
i) Papers as per rule 166 (1) :
@0 af)MV-@RyE- ofl2emoa InOm1Ha]
®@B | 8- OI Mm@ 1o
1 345/2020 a0-2-(@n2)sT) maud 30/2020/ereyomao 25-5-2020
2 132172021 &-a-(eradg) maud 827/2021/6a020 16-3-2021
322/2021 =-a-(@adgl) maud 625/2021/ea000 25-2-2021
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4 |739/2021 2)-a-(afl) mmud 65/2021/ca000 7-10-2021
5 [742/2021 2)-3-(ag)oag)m?) maud 160/2021/@a000 25-9-2021
6 743/2021 2)-3-(ag)oag)) maud 164/2021/@a000 6-10-2021
7 |745/2021 @a020-af)Vag)Vag) 1/678/2021-@a000 12-10-2021
8 |751/2021 2-a-(afl) maud 67/2021/ca020 13-10-2021
9 1704/2021 av-9-(@n4a)sl) maud 43/2021/mavisal 26-7-2021
10 |705/2021 aV-9-(@0a)s1) mmud 44/2021/mavical 17-8-2021
11 |707/2021 2-a-(all) mmid 50/2021/ag)@Bagyarvzlan] 21-9-2021
12 |711/2021 &1-a-(all) maud 83/2021/sogyay” 16-9-2021
13 [631/2021 2-a-(ail) mmud 123/2021/@rydaun 25-8-2021
14 |313/2021 &-a-(all) maud 29/2021/sogyay” 27-3-2021
15 |325/2021 &1-a-(afl) maud 33/2021/soggav” 31-3-2021
16 |674/2021 &-a-(all) mauad 74/2021/sogav” 7-9-2021
17 |685/2021 &-a-(al) maud 75/2021/sogyanv’ 10-9-2021
18 |686/2021 &1-a-(all) maud 76/2021/sogav’ 13-9-2021
19 |687/2021 &-a-(all) maud 77/2021/sogya” 13-9-2021
20 |688/2021 &-a-(all) maud 78/2021/sogyav” 13-9-2021
21 [689/2021 &l-a-(afl) maud 80/2021/sogumv” 13-9-2021
22 1690/2021 &l-a-(afl) maud 79/2021/sogymy” 13-9-2021
23 1691/2021 &-a-(adl) maud 81/2021/sogyav” 14-9-2021
24 1692/2021 &-a-(all) mauad 82/2021/sogyav’ 14-9-2021
25 |714/2021 &1-a-(al) maud 84/2021/soguav” 27-9-2021
26 |721/2021 &1-a-(all) mauad 89/2021/sogyay” 1-10-2021
27 |722/2021 &-a-(all) maud 90/2021/sogav” 1-10-2021
28 |723/2021 &-a-(all) maud 91/2021/sogav” 1-10-2021
29 |724/2021 &l-a-(afl) maud 92/2021/sogymy” 1-10-2021
30 |725/2021 &-a-(all) mmud 93/2021/sogyav” 1-10-2021
31 |726/2021 &1-a-(afl) maud 94/2021/sogav” 1-10-2021
32 |727/2021 &-a-(all) maud 95/2021/sogyav’ 1-10-2021
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33 1362/2021 &1-8-(afl) maud 68/2021/ e 0-804q] 12-4-2021
34 1605/2021 &-8-(all) mmud 124/2021/¢5:0-6830q ] 7-8-2021
35 |608/2021 &1-a-(afl) maud 121/2021/e0-8304] 3-8-2021
36 |614/2021 £1-8-(afl) maud 125/2021/ ¢d>0-830a 8-8-2021
37 1616/2021 21-8-(alfl) maud 110/2021/¢s0-30q]" 12-7-2021
38 [621/2021 21-8-(all) maud 76/2021/ 6s0-830q] 28-4-2021
39 1623/2021 e-8-(afl) maud 77/2021 es0-830q ] 28-4-2021
40 625/2021 &1-8-(afl) maud 78/2021/ce0-804a] 28-4-2021
41 1627/2021 &1-8-(afl) maud 80/2021/¢d0-8300] 29-4-2021
42 1629/2021 &-8-(all) maud 79/2021/69-80q 29-4-2021
43 1630/2021 &1-a-(afl) mnd 81/2021/¢d0-8300] 30-4-2021
44 1632/2021 £1-8-(afl) maud 86/2021/e¢0-830a] 5-6-2021
45 1634/2021 21-8-(afl) maud 82/2021/e0-630af 30-4-2021
46 |635/2021 &1-8-(afl) maud 83/2021/ ¢d0-630a ] 30-4-2021
47 1636/2021 £21-8-(afl) maud 91/2021/¢s0-830q ] 5-6-2021
48 1637/2021 &1-8-(afl) mnid 92/2021/¢o0-6300 5-6-2021
49 1638/2021 &1-8-(afl) maud 127/2021/ ¢d0-6300 17-8-2021
50 [639/2021 &-8-(all) mmud 85/2021/¢d0-680q 5-6-2021
51 |640/2021 &1-a-(afl) maud 89/2021/e:9-04] 5-6-2021
52 1641/2021 £1-8-(afl) maud 90/2021/ es0-830q 5-6-2021
53 [642/2021 21-8-(afl) maud 94/2021/@s0-830a ] 6-6-2021
54 |643/2021 &1-8-(afl) maud 96/2021/ es:0-830q 15-6-2021
55 1644/2021 e1-8-(afl) maud 97/2021/ ed0-830q ] 15-6-2021
56 |645/2021 &1-8-(afl) maud 104/2021/e9-80q 6-7-2021
57 (6752021 &1-8-(afl) maud 132/2021/ 60-80a ] 6-9-2021
58 (70172021 &-8-(all) mmud 136/2021/¢d0-80q. | 11-9-2021
59 |702/2021 &1-a-(afl) maud 137/2021/e9-894 ] 15-9-2021
60 [703/2021 2)-8-(alfl) maud 135/2021/6:0-839q ] 11-9-2021
61 [733/2021 &-a-(adl) maud 87/2021/sogyay” 1-10-2021
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62 |734/2021 &1-a-(all) maud 88/2021/sogmav” 1-10-2021

63 |738/2021 &-8-(all) mmud 149/2021/¢H0-80q ] 4-10-2021

64 |750/2021 &1-a-(afl) mnud 151/2021/¢d>0-6300 ] 11-10-2021

65 697/2021 av-9-(@0a)sl) maud 72/2021/o®o91@3 14-9-2021

66 [648/2021 221-a3-(ail) maud 24/2021/ssaday” 27-8-2021

67 1672/2021 2-a-(afl) maud 27/2021/somav” 7-9-2021

68 [684/2021 2-a-(adl) maud 43/2021/ag) aj& agacawenyawnt |9-9-2021

69 |709/2021 21-a-(ail) maud 1/2021/(11)%«\)1(11)1(1»1 22-9-2021

70 |716/2021 21-a-(ail) maud 2/2021/(\1)%(7&(1»1@1 25-9-2021

71 |441/2020 2-a-(ail) mmud 10/2020/avlagyan 23-6-2020

72 |276/2021 2-a-(adl) mmid 2/2021/alagyaw 1-2-2021

73 74172021 2-a-(afl) mauad 17/2021/alagyan 7-10-2021

ii) Papers as per Rule 166 B-
B0 aUNdalMo 0leqlodslond
o3 QIBaHo au1E2Alo

I [avomunom aflaieanie:dud @oalaHad 2017-18 01@aHl@: 016a ods’

2 |e®08 (Wio MYOSH @RE®ITJ] 2020-21 Q1@aH1d 016 ods’

3 |ea08 eayg’ madawaylood 2015-16 RBa1d 016 |0ds”
ng)(@(&e)s)@m)m)“ efalgaw’

4 |soddeapodeay &  meiglescdav]  2018-19 dald 016a|0ds°
C0g8 ellalgaw”

5 |emeg  @pAwiesHgmU’  godesty|  2020-21 @Ry’ 6leajods’
QIG3aNVA an6eNE” H021g1

6 [608 GREWI ONaHIMO] ¢HIBajcoaum|  2019-20 Q1@aHld 01ea ods’
eflongaw”

7 |e®»e8 Muomunim oo afldgoeyoav|  2019-20 RBa1d 016 03s”
HDVEMAVIG3

8 |eo0s MoMNIM QAIRMEHUN 2018-19 10BaH1B> G jods”
&I’ &

2019-20
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9 |ecsH0s omo¥leng] UMWl 2019-20 Q1081 01Gqodg0
GeNIBW’ @AWY 0lGqajodge

10 |emiee@d olerwodgy” eavalelnfonag]  2014-15 Q1081 01Gqodg0
C»0Ba]G0aHd eflalgaw” BHEMABDHS0

3rd November 2021

i) As per Rule 47 (2) :

MarvE MUEIASMo MHHUE@ 2lama1SIOD G213 5MMIAG
13 16 39
14 11 153
13 151, 195, 2090
14 1881
15 104, 135, 148
16 136
18 149
19 1742
22 177, 1757, 1906, 1959, 2019, 2052, 2053,
2524
15 1 300, 328, 351
2 49, 221, 1047, 1049, 1397, 1446, 1455,
1486, 1526, 1730, 1761, 3463, 3089,
3119,3180, 3273, 4382, 4686, 4760, 4857,
4903, 4906, 4910, 4919, 4923, 4924,
4942, 4950, 4954, 4966, 4982, 5215,
5220
3 392, 395, 397, 399, 427, 433, 446, 448,
472, 482, 494, 519, 530, 2070, 2071
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ii) Papers as per Rule 236 (5) :

QUEIoh .5»1(31

HHILIMINM @SB8OS fludadordo

MIMIOM 1B QlGaHo

0leqjodg” mmid

alemwld mmid

XII—mvogaoyeraimoe 2018-19 3 50, 51
2019-20 4 50
XIV—amneitmos:006B803 2018-19 3 8
2019-20 4 8 12
2020 -21 5 12, 19 -21, 71-138,
178, 179, 181- 189
I—@EmMa:mQo esairuioge 2019-20 4 21, 22
XIII—avogaoseavaimo 2017-18 2 3,4,6
2019-20 4 6
IV—aiyaimvowaye 2018 - 19 3 49, 50
WOLHHEGo
2019-20 4 35
2020 - 21 5 38, 40
[—g)nilq)o 2017-18 2 23
BUOAVOSHEM Yo
DONEITLMOYe 2019-20 4 28
I—@Emamlgoe esairuinge 2019-20 4 21,22
VI—aflgyosyoavoe 2020-21 5 26-32, 39, 45, 50,
31, 56, 57, 87-89,
92,95
XII—amvogaoyeraimoe 2019-20 4 23-28
VIII—avomiemle: #:00y6@B03 2019-20 4 15, 16
VI—anzyoeyomo 2019-20 4 1- 20, 50-55
VII—alsyslemQo omaslejo 2019 - 20 4 6
0912108 1eHHUNNo
2020-21 5 9,12, 15, 41-45,
47, 50, 51, 54, 61
XIIT—avogaoyeavaimo 2019-20 4 34, 38, 40, 46
VI—aizyoeyomo 2019-20 4 120




iii) Papers as per Rule 236 (6) :
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WMIBYA@NM MAUA

QRdaH1d @JaIdemM G16ajod51908 aflkoBiowdo

LOMIOT 1 QIBaHo QI j/munoalmo
TT—amvoaunom sosmamelnimid, | 2018-19 (sorimonay | meicgiem1d;” &
0@E1293, @YMVOIM | al@]d MVas1®o) aNaIEMLICH® 1 aflzyo
96BL0NaVOMIA (en) Qo |- (cm0s

MVOMUNIM Hag)-S1- AlaH)

» 2019-20
(@LI™IATV  al@1dh .
MVa01®o)
IM—mI®Imioe mBaaoemo . 9EBLHRNIVD  BAMIR1HOO
(np-@R3-12) aldqj-
(eomos @rafimleayglal
e’lanésm@ﬁ)
XVII—anazgoeyoavo, » 0Oy AVIGEHDh Qldhaf
50 HANEMIBo, Hhel, (eH08  MVoauNIMm Koy
Moo MVIGED b al@laudl®]
SHMEMMG3)
II—aavomunom gesmomelmdd, 2020-21 9aN®EOM  (HAYAUY@ -

0@ 1298, @Yavundm (8021000 al@1d: | D) Qldraf- (608 alenfla’
9EBLNMNMIAB MVa01®o) AR IY” 300 laHd)
”” EE] @@W@m
LI B350 (enil)
Qo] (avomunom
@RIY@EM GmIoda)
IV—@@@@msg@uﬁ . DEIGHM Alda]
XIV—eapaumolQo @ra)siaoe 2020 -21 0a10@EROE6M (af)-eaf)-ag)rv=

mg" B06MAalONOW

adaflaysso

(S02IIATV o I@® 1B
Ma0l®mo)

af)) Q]
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XXI—a10doma almosmaje

2020-21 (@orimonau

DMBanBERaUMD @Y alfle:’

(@Jal@eMmOjo al@1d MVaslmo) 01GRIHMa” Qldsa |
XXIX—g)aHl . HITVOCWIAW” aflléarom
aldeanes”

XLI—wuwomonmo

3@ oHlaflory” &

adenad’ moaflewauad
(205dmosad QEINDING)
Qldsaf)

XXI—eaim madomoemo

2020-21 (&0eimonau
al@1d Ma01®o)

BaIM  MIBEMO6M  Qldsa ]’
(a0®IVot” H001aHeMQOS
3I0Y0LIWo)

XX—uwevzer almoemajo 2017-18 CHO8  Worlem  wrLREI
U211 EEMOJo allmeem gallem) ageradauvl
(KRWSA)
X—6Gat0ldgo @RIHVMZHS0 2020-21 WNSHI0Y Qldraf

XI—edlep sosmaje alrlnldh®o
XVI—al103aumo alfl0lid:Qo
XLII—maya101a0000j0

@ROIHIUD OO@;OQGGB%O

XLV—aleiaia00@d:g0

(2021 al@]d
MVa01®o)

QMBQHBo
XLVI—avogaoy myosHlemioje
GAUNOJo
XXXVII—ayairowsssyd 2019-20 G008 GURG” MAIGHITMH:
(021200 al@)d: | HADAILI THNF
Mao1®o) @H0B|G0aum@  eflalgaw”
(pa@3ES6M)
. 2020 -21 BHOS M IYI3
(021300 o I@d> | MABEQOITYSs 21d
Maol®o) walelq jHaag’

@980 |60nHM (£51M@0)

XXIX—g)aHl
XXX—eanyo
XXXIX—ooai3 4@ AlBL BB

2020 -21
(222130000 0@
MVas1®o)

»0BaH1 aflgavm
HBoUDHCHUN Qldha |

XXIX— g0

261N 10 JEOIZHUEN
2EMIMVCASHEN QAldsq ]
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XXI—eaim madmmoemo

2019-20 (soeimonau
al@1d Ma01®o)

MVaOGHO6M Qldhaf
(@Joned> caIm M1Bn6em

Va0 GHOEM MVoLIEERUI)

XXXHI —acrvyenicnwmo

2018-19 (&moeimomav
al@1d Ma0lmo)

AOTLYENINLM Ao &
a02@mnIB  ag)elmIwolowy”

Qldan |

XVII—ansyoegomo,

2019-20 (@oe1manau

9a10@0f8308500V Qldsa |

W15 0NEMIRo, el | al@1d TVaslmo)

m)o(TgO(bo—

XXIV—oma¥lelo ’ omI%lejo HOMaeminje (221)
o®a¥1ena] BAUNNJo Qldha]

(@A GAHAOJo

[aryaimoe, GWMéGTne‘;oeaua,
OMICIM CHISMIHU, CHOB
@aa(mgég“ 300" ceind &

af)oCa 00Haag, MIaHUEM @I
af)oGalo@daad”  avdaflay’
(e»08) aidaf, soadMIN
awIelniHaag’ &
af)0Gaj00Ha0d"  H@JICRIHMD
aemdaruedgagm” eflalgan]

CHO8 HYAIMEl H®I¥1eNg]
@RYUOIMY EAUAMIW] @MW

XXXI—gwavonauemo 2020- 21 GHadl (W)  TVoRHHEM
(20213000 aI@1d | At j~(cH08
Ma01®o) HOHLINITGIYIBH
aalela fopnad”  eaniodaw”
eNalgaw)
XXXII— asfloansaumoe . SHANBHIVM Qldso |
XVII—anasyoeyoavo, 001 | 2018-19 (021000 | 50016 QAIZRMSHO0Y
alemoko, &el, MoMYI®o al@1d Ma0l®o) Qo
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i) Papers as per rule 166 (1) :

D0 | af)TV.@RA. 6. afl2emoa Inom1Hag
DmIe IS mmIA o]
1 323/2021 . 8.(@radgl) maud 916/2021/ean00 23-3-2021
2 327/2021 ‘gﬁ.@.(@r@(ﬁ@) mmud 941/2021/ca000 26-3-2021
3 352/2021 ‘mlsa.(m@@gﬂ) maud 952/2021/ca0%0 26-3-2021
4 706/2021 ‘gﬂ.a.(m@@@) mmud 2458/2021/ean00 13-9-2021
5 782/2021 ‘gzlss.(o_ﬂ) maud 71/2021/@a000 29-10-2021
6 784/2021 2. 83.(afl) maud 69/2021/@a000 28-10-2021
7 398/2020 a0.9.(@5)s1) mnid 44/2020/mavisal 5-6-2020
8 758/2021 2. 8.(ag)ong)m) maud 69/2021/sogay” 20-10-2021
9 764/2021 ‘gﬂ.sa.(oﬂ) mmid 104/2021/1aw 23-10-2021
10 {765/2021 ‘gﬂ.a.(oﬂ) mmud 105/2021/s1au 23-10-2021
11 1656/2021 ‘alsa.(oﬁ) mmud 70/2021/ @rydaw 18-6-2021
12 1657/2021 ‘gﬂ.a.(oﬁ) maud 72/2021/ @rydaw 18-6-2021
13 1658/2021 ‘gzlss.(o_ﬂ) maud 71/2021/ ayda 18-6-2021
14 [719/2021 ‘gﬂ.a.(oﬂ) maud 139/2021/ @rda 30-9-2021
15 [736/2021 ‘Q’I.@.(o_ﬂ) maud 143/2021/ @ydaw) 6-10-2021
16  [162/2021 ‘821.63.(0.“) mmid 2/2021/@@“«1)%0@@3@1 12-2-2021
17 226/2021 ‘gﬂ.sa.(oﬂ) mmud 3/2021/aimo 15-2-2021
18  |296/2021 ‘gﬂ.a.(oﬂ) mmud 5/2021/aimo 9-3-2021
19  [318/2021 ‘mlsa.(oﬁ) mmud 14/2021/cimo 24-3-2021
20  319/2021 ‘gﬂ.a.(oﬁ) maud 11/2021/aino 24-3-2021
21 320/2021 ‘gzlss.(o_ﬂ) mmud 12/2021/caimo 24-3-2021
22 324/2021 ‘gﬂ.a.(oﬂ) maud 13/2021/aimo 24-3-2021
23 326/2021 ‘Q’I.@.(o_ﬂ) mmud 15/2021/aimo 24-3-2021
24 373/2021 ‘821.63.(0.“) maud 18/2021/aimo 20-4-2021
25 [374/2021 21-4-2021

‘gﬂ.a.(oﬂ) omid 19/2021/aimo
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26 |375/2021 ‘321.63.(0_11) maud 20/2021/aimo 22-4-2021
27 |317/2021 ‘gﬂ.@.(oﬂ) mmid 32/2021/soggav 30-3-2021
28 [744/2021 ‘gﬂ.@.(nﬂ) maud 97/2021/sogyav’ 11-10-2021
29 [752/2021 ‘gﬂ.a.(oﬁ) maid 101/2021/sogganv” 16-10-2021
30 [753/2021 ‘gﬂ.a.(oﬂ) maid 102/2021/soganv” 16-10-2021
31 [754/2021 ‘gﬂ.a.(oﬂ) maud 103/2021/sogav” 16-10-2021
32 1793/2021 ‘gﬂ.a.(oﬁ) mnaud 114/2021/sogav” 1-11-2021
33 1458/2021 ‘8’81.63.(0_”) mnd 14/2021/agai 16-6-2021
34 1468/2020 ‘321.63.(0_11) maud 66/2020/es0-830q 15-7-2020
35 [111/2021 ‘gﬂ.@.(oﬂ) maud 7/2021/e89-80q ] 10-1-2021
36 309/2021 ‘gﬂ.@.(nﬂ) maid 60/2021/es:0-630q 24-3-2021
37 |355/2021 ‘gﬂ-a-(nﬂ) maud 66/2021/¢d0-830q] 30-3-2021
38 [365/2021 ‘gﬂ-a-(oﬂ) maud 71/2021/ ed0-630a | 16-4-2021
39 [370/2021 ‘gﬂ-a—(nﬂ) maud 73/2021/ es0-80qa] 19-4-2021
40 1647/2021 ‘gﬂ-a—(oﬁ) maud 100/2021/ es0-830a ] 30-6-2021
41 1650/2021 ‘Q]-@-(o_ﬂ) maud 120/2021/ es0-830q ] 2-8-2021
42 |715/2021 ‘Q]—Gi-(n_ﬂ) maud 143/2021/ es0-830a] 24-9-2021
43 [733/2021 ‘Q1-63-(0J1) maud 87/2021/sogav” 1-10-2021
44 734/2021 ‘Q1-63-(nj]) maud 88/2021/sogmay” 1-10-2021
45 1769/2021 ‘gﬂ-a-(nﬂ) maud 153/2021/ es0-830q ] 25-10-2021
46 |770/2021 ‘gﬂ-a-(oﬂ) maud 133/2021/69-80q 6-9-2021
47 [771/2021 ‘gﬂ-a—(nﬂ) maud 122/2021/ ed0-830q 3-8-2021
48 [772/2021 ‘gﬂ-a—(oﬁ) maud 154/2021/ ¢s>0-830q ] 26-10-2021
49 1796/2021 ‘Q]-@-(o_ﬂ) maud 160/2021/ ¢d0-830q 28-10-2021
50 [797/2021 ‘Q]—Gi-(n_ﬂ) mnaud 115/2021/soggary” 2-11-2021
51 [798/2021 ‘Q1-63-(0J1) maud 158/2021/ ¢s:0-6300 27-10-2021
52 [799/2021 ‘Q1-63-(nj]) maud 159/2021/e0-60q ] 28-10-2021
53  [807/2021 ‘gﬂ-a-(nﬂ) maud 164/2021/ee:0-8300 ] 1-11-2021
54 |1808/2021 29-10-2021

‘gﬂ—a—(oﬂ) maid 161/2021/¢s0-a0a
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55 [809/2021 ‘gﬂ-a-(nﬂ) maud 162/2021/¢o0-6300] 29-10-2021
56 [810/2021 ‘gﬂ-a-(nﬂ) maud 163/2021/¢s0-80q ] 29-10-2021
57 [811/2021 ‘gﬂ-@-(nﬂ) maud 155/2021/ ¢s9-80a ] 27-10-2021
58 812/2021 ‘gﬂ-@-(oﬂ) maud 156/2021/ ee9-a30a]" 27-10-2021
59  [813/2021 =)-8-(all) maud 157/2021/ ¢d0-630a ] 27-10-2021
60 |615/2021 av-9-(@0o)s1) maud 7/2021/ om0l 13-8-2021
61 [749/2021 2)-3-(afl) maud 20/2021/ag)ad” & aflaw 11-10-2021
62 |683/2021 2-3-(afl) maud 70/2021/ag)adnilernad 9-9-2021
63 |712/2021 av-9-(@0a)sl) maud 75/2021/e@o91cd 23-9-2021
64 [735/2021 21-a3-(afl) maud 78/2021/agycdnil@rad 4-10-2021
65 [763/2021 ‘gﬂ-@-(nﬂ) maud 80/2021/ ag@dni@ryd 20-10-2021
66 [718/2021 ‘gﬂ-a-(oﬂ) maud 28/2021/soadav” 30-9-2021
67 - ‘Q1—63—(n_ﬂ)mm_|d5 13/2021/ag)g_,|“&ag)ao“w%w1 10-2-2021
68 |740/2021 ‘321-63-(n_ﬂ) maud 23/2021/=agau 11-8-2021
69 [746/2021 ‘Q1-63-(0J1) maud 24/2021/20agyaw 16-9-2021

ii) Papers as per Rule 166 B

) uNda Mo 0leqlodslond
maud QIBao au1R0alo
1 |ea08 crinse” @ryQem 2018 Q1BaHS TVRIH®
01Gajods’

2 |doaitsosd @rad  epwlgad|2019-20 MoMNIM aVMIE”

LMO@3 B39an’ DAY QQITUOHQ TVoENUMW]af’
3 |®oalitsosd @  epwlgad|2021 CHO8OMOL! (U JBWBBRUB-
2MO@3 B3Ian’ DAY QHMMIMANOYo (JDTBRIWAo

4 |Slawd@oe  aylanlew”  al@day]2007-08 Q1BaH1d 3G ods”
eNalgaw” 2008-09
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5 [e®08 @uomunom  @mvaHYIIG000( 2008-09 103l ANEajodg’
S0 laHMD aoma3d 2015-
16 aoo
6 |edH08 @oaIcHngmY” 2011-12 QB 016q o850
QIG3NaNVA anene” SAY1 G0l @AWY 0lGqjodge
T |e®»08 0000 oyl ©001e32018-19 01BaH1® 016 0ds”
GH0Ba|B0aum eflailgaw”
8 |04@MEsiem  Deled omuodale2018-19 QBaH1d: 01Eaods”
eflalgaw’
9 lemog golave  eawalelnfomad]2017-18 108l 01Gqjodg0
C»IBq|E0aHmM eflalgan” BHEMIBDHSB0
10 |e®08 aLomuNIM  EnIoRNAIG0u|2018-19 dald 016aj0dg°
TMUOQBHEN B2 10HM &
2019-20
iii) As per Rule 47 (2)
mlonrve LEINBMo MU 2laMAISIO® GaldB§MMIA
13 13 33
14 163
16 3676
14
19 1750, 1758
1 272, 312
2 13, 95, 110, 1840, 3507, 4900, 4907, 4916,
4962
15
3 153, 213, 456, 483, 489, 490, 504, 506, 508,
1135, 2092, 2077, 2133, 2376, 2379, 2397
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APPENDIX VI

STATEMENT SHOWING THE DETAILS OF BILLS PASSED, DATE OF INTRODUCTION,
AMENDMENTS RECEIVED, DATE OF PASSING Etc.

S1. | Name of Bill Date of Amendments received Number of Tim Date of
No. Introduction Members e Passing
of the Bill Before. reference | After participated take
to Subject/ reference to | Clau in the n
Select Subject/ se discussion
Committee Select by (HM)
Committee Clau ’
Or | Cir | Sub | Cir- | Reco | se After (H.M)
din | cul | - cula | m- Cons | Befor | refer ’
anc | a- ject/ | - mittal | idera | e ence
e tion | Sele | tion tion | refere | to
dis ct nce Subje
ap- Co to ct/
pro m- subje | Select
val mitt ct Com
mo ee Com | mittee
tio mi-
n ttee
@ @) 3 COENORNONN) (8 G | Ao | dnp | a2 a13)
1 The Kerala | 11-8-2021 34 | 103 | 103 | 109 | 109 1135 | 10 3 5:07 | 11-10-2021
University of
Digital
Sciences,
Innovation
and
Technology
Bill, 2021

(Bill No. 28)

98



The Kerala
Employment
Guarantee
Workers'
Welfare Fund
Bill, 2021
(Bill No. 51)*

4-10-2021

36

110

110

108

108

574

The Kerala
Panchayat Raj
(Amendment)
Bill, 2021. (Bill
No. 42)*

4-10-2021

36

110

110

108

108

249

The Kerala
Town and
Country
Planning
(Amendment)
Bill, 2021.

(Bill No. 32)*

4-10-2021

36

110

110

108

108

507

25

11

13:28

12-10-2021

L8



The Kerala
Municipality
(Amendment)
Bill, 2021 (Bill
No. 43)*

4-10-2021

36

110

110

108

108

230

The Kerala
Coir Workers'
Welfare Fund
(Amendment)
Bill, 2021

(Bill No. 60)*

6-10-2021

36

108

108

105

105

114

The Kerala
Micro  Small
and Medium
Enterprises
Facilitation
(Amendment)
Bill, 2021
(Bill No. 66)*

6-10-2021

36

108

108

106

106

406

The Kerala
Minerals
(Vesting of
Rights)  Bill,
2021 (Bill No.
59)*

6-10-2021

35

107

107

105

105

191

15

9:52

25-10-2021

88



The Kerala
Toddy Industry
Development
Board Bill,
2021 (Bill No.
61)

6-10-2021

36

107

107

105

105

508

12

4:03

25-10-2021

10

The University
Laws
(Amendment)
Bill, 2021

(Bill No. 54)*

7-10-2021

36

107

107

106

106

468

11

The University
Laws
(Amendment)
No.2) Bill,
2021 (Bill No.
50)*

7-10-2021

36

107

107

107

107

376

6:28

28-10-2021

68



12

The Kerala
State  Goods
and Services
Tax(Amendm
ent) Bill, 2021
(Bill No. 55)*

13

The Kerala
General Sales
Tax
(Amendment)
Bill, 2021

(Bill No. 56)*

5-10.2021

5-10-2021

36

109

109

109

109

332

36

109

109

109

109

32

4

The Kerala
Fiscal
Responsibility
(Amendment)
Bill, 2021

(Bill No. 52)*

5-10-2021

36

109

109

109

109

194

13

6:53

29-10-2021

15

The Kerala
Co-operative
Societies
(Second
Amendment)
Bill, 2021

(Bill No. 58)

13-10-2021

36

108

108

110

110

385

24

02.11.2021

06



16

The Kerala
Devaswom
Recruitment
Board
(Amendment)
Bill, 2021
(Bill No. 57)

17

The Kerala
Fish
Auctioning,
Marketing and
Maintenance of
Quality  Bill,
2021

(Bill No. 63)*

13-10-2021

28-10-2021

36

107

107

110

110

116

36

107

107

108

108

856

18

The Kerala
University — of
Fisheries and
Ocean Studies
(Amendment)
Bill, 2021

(Bill No. 74)*

28-10-2021

36

106

106

109

109

575

19

11

2:47

12:08

02.11.2021

3-11-2021

16



19

The Kerala
Marine
Fishing
Regulation
(Amendment)
Bill, 2021
(Bill No. 48)*

28-10-2021

36

106

106

108

108

226

20

The Kerala
Inland
Fisheries and
Aquaculture
(Amendment)
Bill, 2021
(Bill No. 75)*

28-10-2021

36

107

107

109

109

605

21

The Kerala
Education
(Amendment)
Bill, 2021

(Bill No. 39)

26-10-2021

36

106

106

108

108

138

22

The Kerala
Cashew
Workers'
Relief and
Welfare Fund
(Amendment)
Bill, 2021
(Bill No. 73)

26-10-2021

35

106

106

108

108

122

20

14

11:22

8-11-2021

6



23

The Kerala
Agricultural
Workers'
(Amendment)
Bill, 2021
(Bill No. 67)

26-10-2021

35

106

106

108

108

148

24

The Kerala
Labour
Welfare Fund
(Amendment)
Bill, 2021
(Bill No. 70)

26-10-2021

35

105

105

108

108

125

25

The Kerala
Tailoring
Workers
Welfare Fund
(Amendment)
Bill, 2021
(Bill No. 68)

26-10-2021

35

106

106

108

108

169

26

The Kerala
State Medical
Practitioners
Bill, 2021
(Bill No. 76)*

27-10-2021

36

111

111

108

108

1291

19

9:24

9-11-2021

€6



27

The Kerala
Clinical
Establishments
(Registration
and
Regulation)
Amendment
Bill, 2021
(Bill No. 40)*

27-10-2021

36

110

110

108

108

123

9-11-2021

28

The Kerala
Public  Service
Commission
(Additional
Functions as
respects  the
services under
the Wagqf
Board) Bill,
2021 (Bill No.
49)

27-10-2021

36

110

110

108

108

246

3:07

9-11-2021

v6



29

The Kerala
Bamboo,
Kattuvalli and
Pandanus Leaf
Workers'
Welfare Fund
(Amendment)
Bill, 2021
(Bill No. 72)*

1-11-2021

36

106

106

108

108

150

30

The Kerala
Shops and
Commercial
Establishments
Workers'
Welfare Fund
(Amendment)
Bill, 2021
(Bill No. 71)*

1-11-2021

35

105

105

108

108

144

31

The Kerala
Small
Plantation
Workers'
Welfare Fund
(Amendment)
Bill, 2021
(Bill No. 69)*

1-11-2021

36

105

105

108

108

134

19

12

9:21

10-11-2021

32

The Kerala
Shops and
Commercial
Establishments
(Amendment)
Bill, 2021

(Bill No. 65)*

1-11-2021

36

106

106

108

108

135

S6



33 | The Kerala | 1-11-2021 36 | 106 | 106 | 108 | 108 98
Headload
Workers
(Amendment)
Bill, 2021
(Bill No. 64)*
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APPENDIX VII
SALIENT FEATURES OF THE BILLS

1. The Kerala University of Digital Sciences, Innovation and Technology
Bill, 2021.

The State has been investing heavily in promoting IT Industry by
establishing facilities such as Information Technology, Parks and other like
institutions. These inputs to a large extent, have promoted the growth of IT
industry in the State and enhanced the job avenues in that sector. However, most
of the IT jobs that are being generated in the State, so far, is in the service sector.
The next opportunity will be to invest in generating intellectual capital capable of
driving sustainable models of industry-academic collaborations paving way to
innovative research and entrepreneurship in broader domains of digital
technologies. This will enhance the ability of the State to generate quality
manpower in the area of emerging technologies which would become the prime
mover in the growth of industry and employment in Kerala. In order to address
this, there is a need for degree granting institutions conducive to develop high
quality manpower in defferent streams of new generation knowledge technologies.
This can be achieved only through a University which has systems to adopt to the
dynamic changes required for delivering such new age coruses.

The Hon'ble Governor in his address to the Kerala Legislative Assembly on
22nd January, 2019, indicated Government's resolve to convert Indian Institute of
Information Technology and Management Kerala (IITM-K) as a research cum
learning institution in the emerging technologies which would function as a key
knowledge centre. Subsequendy, in the budget speech on 2nd day of
February,2018, it was indicated that creation of experts in most modern
technologies to bring Information and Communication Industry of Kerala to the
forefront as the key objective of IIITM-K. In order to materialise this, Government
have resolved to upgrade the status of IIITM-K as a University having
international linkages.

Indian Institute of Information Technology and Management Kerala (IIITM-K)
was established in the year 2000 as a company under the Department of
Information Technology with the objective of developing manpower in the area of



98

Information Technology. IIITM-K during its existence over last 20 years had
developed expertise in niche areas like Cyber Security, Geo Spatial Analysis,
Block Chains and Machine Learning etc. As a Premier Institute focusing
exclusively on Post Graduate Education and Research, IIITM-K is well equipped
to lead the education and training in high end knowledge sectors of the future.

As IIITM-K does not have a legal academic status for granting degrees, its
activities are limited when compared with the other IIITs in the Country, the
Government have decided to convert it into a University by an Act of the State
Legislature. If such an Act is passed by the Kerala Legislative Assembly, the
proposed University will get statutory Power to grant degrees and conduct
academic activities in accordance with its regulations and statutes. IIITM-K Ltd.
shall be the sponsoring entity for the University.

The proposed University will be a research university highly focusing on
cutting edge digital technologies. None of the courses planned under this
University are being offered by the Kerala Technological University. Its activities
will be complementary to the activities of Kerala Technological University and
would enable graduates from Kerala Technological University to scale higher
levels of excellence in research and learning in knowledge technologies'.

2. The Kerala Employment Guarentee Workers’ Welfare Fund Bill, 2021

The Government have considered it necessary to constitute a Welfare Fund
to provide welfare benefits to the workers under the Mahatma Gandhi National
Rural Employment Guarantee Act, 2005 implemented in all panchayats of the
State and the Ayyankali Urban Employment Guarantee Scheme implemented by
the State Government in all urban areas.

Any worker who have completed eighteen years of age but below fiftyfive
years and holds an employment guarantee card by registering in gramapanchayats
in the State under the provisions of the Mahatma Gandhi National Rural
Employment Guarantee Act, 2005 or any worker who has received employment
guarantee card by registering in the Municipal Council or Municipal Corporation
in the State under the provisions of the Ayyankali Urban Employment Guarantee
Scheme is eligible to apply for membership in the fund.
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The Employment Guarantee Workers Welfare Fund intends to provide
pension to the members who have completed sixty years of age and who have paid
monthly contribution upto the age of sixty years. The Government have decided to
bring a legislation to provide financial assistance, in case of death of the
member,to provide financial assistance for the treatment of members who suffers
serious ailments to provide financial assistance and incentives to the education of
members' children and to provide financial assistance for any other purpose or any
other matter connected therewith specified in the Scheme.

3. Kerala Panchayat Raj (Ammendment) Bill, 2021

As the population of Kerala has been increased as per the Census of 2011,the
ratio between the population and numbers of seats in Panchayats to be filled by
election have increased, the number of seats in Panchayat was increased by one
each as per the Kerala Panchayat Raj (Amendment) Act, 2020 (2 of 2020) by
amending sub-section (3) of section 6 of the Kerala Panchayat Raj Act, 1994. Due
to nation wide lock down declared as a preventive measure against the spread of
COVID-19 epidemic and restrictions were in force, the delimitation process of
wards could not be completed within the stipulated time. As social distancing was
to be implemented, and the COVID-19 restrictions were in force, delimitation
process of wards could not be completed. As the above process could not be
completed in a time bound manner, and the elections to Local Self Government
Institutions were to be conducted immediately, the Government have decided to
amend sub-section (3) of section 6 of the Kerala Panchayat Raj Act, 1994
suitably, so as to maintain the number of seats of members of Panchayat in the
Village Panchayat, Block Panchayat and District Panchayat as before the
amendment by Act No. 2 of 2020.

4. The Kerala Town and Country Planning (Amendment) Bill, 2021

The Government have decided to amend the Kerala Town and Country
Planning Act, 2016 (9 of 2016) by incorporating provisions relating to spatial plan
for special area, which needs immediate planning intervention in the context of
probable disaster impact, drastic environmental vulnerability, heritage
conservation, urgent infrastructure development as directed by the Government
inorder to provide resilient infrastructure and urbanisation and to overcome the
impact of Natural Calamities and floods, following the floods, in the year 2018
and also by incorporating certain other provisions.
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5. The Kerala Municipality (Amendment) Bill, 2021

As the population of Kerala, has been increased as per Census of 2011, and
the population of many municipalities have exceeded one lakh, the ratio between
population and number of seats of the Councillors to be filled by election have
increased, the number of seats of the Municipal Councillors was increased by one
each as per the Kerala Municipality (Amendment) Act, 2020 (3 of 2020) by
amending sub-section (3) of section 6 of the Kerala Municipality Act, 1994. Due
to nation wide lock down declared as a preventive measure against the spread of
COVID-19 epidemic and restrictions were in force, delimitation process of wards
could not be completed. As social distancing was to be implemented and the
COVID-19 restrictions were in force, delimitation process of wards could not be
completed. As the above process could not be completed in a time bound manner,
and the elections to Local Self Government Institutions were to be conducted
immediately, the Government have decided to amend sub-section (3) of section 6
of the Kerala Municipality Act, 1994 suitably, so as to maintain the number of
seats of Municipal Councillors in the Municipality as before the amendment by
Act No. 3 of 2020.

6. The Kerala Coir Workers’ Welfare Fund (Amendment) Bill, 2021

As per sub-section (1) of section 4 of the Kerala Coir Workers' Welfare Fund
Act, 1987 every coir worker and self employed person shall contribute to the fund
five rupees per month and the contribution by the coir worker shall be paid
directly or through the employer. Sub-section (3) of said section provides that, the
Government shall contribute to the Fund every year an amount equal to twice the
amount contributed by the coir worker and self employed persons, by way of
grant.

In order to increase the financial resources of the Fund, it was proposedto
amend the Kerala Coir Workers' Welfare Fund Act, 1987, for enhancing the
monthly contribution payable by the coir workers and self employed persons tothe
fund from rupees five to rupees twenty. The Bill also intends to amend sub-section
(3) of section 4 of the Act to provide that the Government shall contribute to the
Fund every year an amount equal to fifty per cent of the amount contributed by
the coir workers and self employed persons, subject to a maximum of rupees ten
per capita per month.
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7. The Kerala Micro Small and Medium Enterprises Facilitation (Amendment)
Bill, 2021.

The Kerala Micro Small and Medium Enterprises Facilitation Act, 2019, is
enacted in the State so as to provide for establishment of micro, small and medium
enterprises, and to exempt such enterprises from certain approvals and inspections
required for the establishment and operation of micro, small and medium
enterprises in the State, with an object of transforming the State into an Industrial
friendly destination.

The Government have decided to bring suitable amendments to the Kerala
Micro Small and Medium Enterprises Facilitation Act, 2019 in order to
incorporate provision for the issue of various approvals and licenses required
under State enactments to the enterprises other than Micro Small and Medium
Enterprises, within seven working days from the date of filing application, as the
reduction intimelines for obtaining licenses and approvals are required to attract
investments and also to generate employments in the State and, constitute to
Investment Facilitation Bureau for the above said purpose

8. The Kerala Minerals (Vesting of Rights) Bill, 2021.

The right of the mineral wealth vest with the Government as per Travancore
Proclamation dated 14th June 1881, and Cochin proclamation of 1905. The Hon'ble
Supreme Court in Thressiamma Jacob v. Geologist, Department of Mining &
Geology and others [2013 (9) SCC 725], in relation to the ownership of rights
overthe mineral wealth in the land of the erstwhile Malabar area, held that
ownership of mineral rights follows ownership of the land, unless owner of the
land is deprived of the same by some valid process of law. As per the said
judgment, in the absence of a legislation for the aforesaid purpose, the ownership
right over the mineral wealth in the soil of the land in the erstwhile Malabar area
is vested in the owner of the property. Therefore the rights over the minerals in the
lands of the erstwhile Travancore-Cochin area vested in the State while the rights
over the minerals in the land erstwhile Malabar area vested in the owner of the
said land.

In the above circumstances, the Government have decided to bring
alegislation so as to vest the right of ownership of minerals in the soil and
sub-soil of erstwhile Malabar area in the Government, for the purpose of
implementing a uniform law with respect to the ownership of minerals in the soil
and sub soil of the land.
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9. The Kerala Toddy Industry Development Board Bill, 2021.

The Government have decided to constitute a Board called the Kerala Toddy
Industry Development Board, with an aim to promote and develope the traditional
toddy industry in the State, and also to ensure the protection of employment and
welfare of the people engaged in the employment in this sector.

The functions of the Board include initiatives for the production of value
added products from toddy, to plant high yielding toddy producing trees, to
establish toddy parlors with modern facilities in tourism centre.

For the above said purpose, the Government have decided to bring
alegislation.

10. The University Laws (Ammendment) Bill, 2021

On the basis of the budget speech 2020-21 Government have decided to start
new courses in the colleges affiliated to the Universities. The University Grants
Commission has declared Ist November as the last date for starting classes in
colleges. Under the existing provisions of the Kerala University Act, 1974 (17 of
1974), the Calicut University Act, 1975 (5 of 1975), the Mahatma Gandhi
University Act, 1985 (12 of 1985) and the Kannur University Act, 1996 (22 of
1996) and the Statutes made thereunder, starting of new courses within the time
limit stipulated was not possible. Hence it was decided to amend section 56 of the
Kerala University Act, 1974, section 56 of the Calicut University Act, 1975,
section 58 of the Mahatma Gandhi University Act, 1985 and section 61 of the
Kannur University Act, 1996.

The Sree Sankaracharya University of Sanskrit has adopted University
Grants Commission Regulations 2010 and 2018. In view of this, certain
amendments necessitated in the Sree Sankaracharya University of Sanskrit Act,
1994 (5 of 1994). Hence the Government have decided to amend section 2 of the
said Act. For constituting academic departments as the basic units of acadamic
studies of the University, it has also decided to amend section 19.

For making University Laws in conformity with the University Grants
Commission (Conferment of Autonomous Status upon Colleges and Measures for

Maintenance of Standards in Autonomous Colleges) Regulations, 2018 and on the
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basis of the recommendation of the Kerala State Higher Education Council, some
amendments are required in certain University Laws. Moreover, the Government
have decided to amend the Sree Sankaracharya University of Sanskrit Act, 1994
(5 of 1994) and the National University of Advanced Legal Studies Act, 2005 (27
of 2005) by including provision regarding the Inter University Consultative
Committee and amendment to the existing provision in respect of Appellate
Tribunal only. Hence, it was decided to amend sections 2, 5, 65, 69A, 69B,
69C,69D, 69E, 69F, 69G, 69H, 691, 69J, 69K, 69L, 69M, 69N, 690, 69P, 69Q,
69R and69S of the Kerala University Act, 1974 (17 of 1974), sections 2, 5, 65, 68
B, 68C,68D, 68E, 68F, 68G, 68H, 68I, 68J, 68K, 68L, 68M, 68N, 680, 68P,
68Q, 68R,68S and 68T of the Calicut University Act, 1975 (5 of 1975), sections 2,
5, 69, 103,104, 105, 106, 107, 108, 109, 110, 111, 112, 113, 114, 115, 116, 117, 118,
119, 120 and 121 of the Mahatma Gandhi University Act, 1985 (12 of 1985),
sections 2, 11,15 and 22A of the Sree Sankaracharya University of Sanskrit Act,
1994 (5 0f1994), sections 2, 5, 72, 74A, 74B, 74C, 74D, 74E, 74F, 74G, 74H,
741, 74], 74K,74L, 74M, 74N, 740, 74P, 74Q, 74R and 74S of the Kannur
University Act, 1996(22 of 1996) and sections 2 ,11, 16 and 25 of the National
University of Advanced Legal Studies Act, 2005 (27 of 2005).

11. The University Laws (Amendment)(No.2) Bill, 2021

Consequent to the University Grants Commission (Minimum Qualifications
for Appointment of Teachers and Other Academic Staff in Universities and
Colleges and other Measures for the Maintenance of Standards in Higher
Education) Regulations, 2018, the A.P.J. Abdul Kalam Technological University
Act, 2015 (17 of 2015) requires some amendments. Hence the Government
have decided to amend sections 2, 5, 8, 11, 13, 15, 16, 17, 23, 27, 28 and 35 of the
said Act.

12. The Kerala State Goods and Services Tax (Amendment) Bill, 2021

The Kerala State Goods and Services Tax Act, 2017 (20 of 2017) was
enacted with a view to make a provision for levy and collection of tax on intra-
State supply of goods or services or both by the State of Kerala.
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The GST Council in its 35th meeting held on 2l1st June, 2019, had
recommended various amendments in the provisions of the Central Goods and
Services Tax Act, 2017. The same were incorporated in the Finance (No. 2) Bill,
2019 and received the assent of the President on the Ist day of August, 2019.
Corresponding amendments were also required to be carried out under the
respective Goods and Service Tax Acts of the States.

The proposed Kerala State Goods and Services Tax (Amendment) Bill,2021,
inter alia, provides for the following, namely:—

(1) to amend section 22 of the principal Act so as to enhance exemption
limit from twenty lakh rupees to such amount not exceeding forty lakh rupees in
case of supplier who is engaged exclusively in the supply of goods;

(ii) to amend section 25 of the principal Act by incorporating a new
sub-section so as to provide for mandatory Aadhar submission or authentication
for persons who intend to take or have taken registration under the said Act, in
such manner as may be notified by the Government;

(iii) to incorporate a new section 31A after section 31 of theprincipal Act
to provide that supplier shall mandatorily offer facility for digital payment to
recipient;

(iv) to amend section 39 of the principal Act so as to provide for
furnishing of annual returns and for quarterly payment of tax by taxpayer who
opts for composition levy and to provide for certain other category of taxpayers,
an option for quarterly and monthly payments under the proposed new return
filing system;

(v) to amend section 44 of the principal Act so as to empower the
Commissioner to extend the time limit for furnishing the annual return;

(vi) to amend section 49 of the principal Act so as to provide facility to
the taxpayer to transfer an amount from one head to another in the electronic cash
ledger;

(vii) to amend section 50 of the principal Act, so as to provide for
charging interest only on the next cash liability, except in those cases where tax is
paid subsequent to initiation of any proceeding under section 73 or 74 of the
principal Act;
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(viii) to amend section 52 of the principal Act, so as to empower the
Commissioner to extend the due date for furnishing of monthly and annual
statement by the persons collecting tax at source;

(ix) to insert a new section, section 53A after section 53 of the principal
Act so as to provide for transfer of amount in the electronic cash ledger between
the Central and State Government as a consequence of the new facility given to
the taxpayer;

(x) to amend section 54 of the principal Act, so as to empower the Central
Government to disburse refund amount to the taxpayers in respect of refund of
State tax;

(xi) to insert a new section 101A in the principal Act, so as to provide for
the constitution of National Appellate Authority for Advance Ruling;

(xii) to amend section 103 of the principal Act so as to provide that,the
Advance Ruling pronounced by the National Appellate Authority shall be binding
on the applicants being disinct persons and all registered persons having the same
Permanent Account Number and on the concerned officers or the jurisdictional
officers in respect of the said applicants and the registered persons having the
same Permanent Account Number;

(xiii) to amend section 171 of the principal Act to insert a new sub-section
(3A) so as to empower the authority speficied under sub-section (2) thereof to
impose penalty equivalent to ten per cent of the profiteered amount.

13. The Kerala General Sales Tax (Amendment) Bill, 2021

As per schedule to the Kerala General Sales Tax Act, 1963 under Foreign
Liquor, the rate of tax of Bottled Wine, imported from outside the country and has
suffered duty under the Customs Act, 1962 is 27 per cent, Bottled Foreign Liquor
other than wine, imported from outside the country and has suffered duty under
the Customs Act, 1962 is 80 per cent, Beer not covered under sub-entry (ii) is 102
per cent, Wine not covered under sub-entry (i) is 72 per cent and Foreign Liquor
not covered under sub-entries (i), (ii), (iii) and (iv) for which purchase value
incurred is above rupees 400 per case is 212 per cent and for which purchase
value incurred is upto rupees 400 per case is 202 per cent.
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In view of the lock down imposed to prevent the spread of COVID-19
disease all revenue collections had come down sharply. A major portion of the
revenue collected were utlilized for preventing the spread of the pandemic
COVID-19 disease. Additional revenue mobilization was necessary to overcome
this situation. For getting additional revenue, it has become imperative to make an
increase in the rate of sales tax on sale of foreign liquor such as bottled wine,
bottled foreign liquor other than wine imported from outside the country, beer etc.
and to make consequential amendment in the Kerala General Sales Tax Act, 1963
(15 of 1963).

14. Kerala Fiscal Responsibility (Amendment) Bill, 2021

The Government of India have granted an additional borrowing of Rs. 1471
crore as one time dispensation in addition to the 3 per cent fiscal deficit of the
Gross State Domestic Product to the State of Kerala during the financial year
2019-2020. This additional borrowing was granted subject to the amendments in
the Kerala Fiscal Responsibility Act, 2003. In the above circumstance, the
Government have decided to make suitable amendment to the Kerala Fiscal
Responsibility Act, 2003.

15. The Kerala Co-operative Societies (Second Amendment) Bill, 2021.

As per section 14 of the Kerala Co-operative Societies Act, 1969 two third
majority of the members of the society is required for amalgamation and transfer
of assets and liabilities of two or more co-operative societies. As far as District
Co-operative Banks are concerned, as it created difficulty in complying with the
transfer of assets and liabilities, the Act was amended incorporating a new section
14A, to relax the condition of two third majority as simple majority, in the case of
merger of District Co-operative Banks along with provisions for protecting the
interests of its members, creditors and depositors, as per the Kerala Co-operative
Societies (Amendment) Act, 2019 (Act 1 of 2019). In pursuance to the provisions
of the said Act, out of 14 District Co-operative Banks, 13 have passed resolution in
favour of amalgamation with the Kerala State Co-operative Bank,but one District
Co-operative Bank, i.e., Malappuram District Co-operative Bank has not passed
the resolution and not adopted the scheme of amalgamation as suggested by the

Registrar.
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The spirit behind the amalgamation of District Co-operative Banks with the
State Co-operative Bank is that, on the existence of two higher tiers viz., KSCB at
apex level and DCBs at middle level adds to the cost on interest without offering
any significant benefit to the lowest tier, viz., Primary Agricultural Co-operative
Societies (PACs). De-layering of one tier will help in unlocking these funds which
can be put to more productive uses.

As per the provisions of the Kerala Co-operative Societies (Amendment)Act,
2019 (1 of 2019) the District Co-operative Banks will cease to exist, and the
members of the said banks i.e., primary co-operative societies will become the
members of the Kerala State Co-operative Bank. There is no provision in the
Kerala Co-operative Societies Act, 1969 or any other law to control and regulate
the functioning of the District Co-operative Bank which has not adopted the
scheme of amalgamation. Moreover, the majority of the funds of the DCBs are the
contributions of PACs and PACs became the members of the SCB. Since the
DCBs have no existence, if the PACs withdraw their deposits from DCB, then the
existence of DCB itself also will be under challenge.

In the above circumstance, Government have decided to merge the District
Co-operative Bank which has not passed resolution in favour of amalgamation,
with the Kerala State Co-operative Bank by adopting a reasonable method by
providing opportunities to its members, depositors and creditors, by an order of
the Registrar in consultation with the Reserve Bank of India.

16. The Kerala Devaswom Recruitment Board (Amendment) Bill, 2021

Sub-section (6) of section 5 of the Kerala Devaswom Recruitment Board
Act, 2005 provides that a person once appointed as Chairperson or Member is not
eligible for re-appointment.

The Government have decided to give re-appointment to the persons
appointed as Chairperson or Members of the Kerala Devaswom Recruitment
Board and also to provide that such person shall not be eligible for appointment
for more than two terms. Thus the Government have decided to amend sub-section
(6) of section 5 of the Kerala Devaswom Recruitment Board Act, 2005 suitably
for the said purpose.
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17. The Kerala Fish Auctioining, Marketing, Maintenance of Quality Bill, 2021

As there are no regulations for fish auctioning in fish landing centres, fishing
harbours and fish market, auctioneers are collecting huge amount as commission
from fishermen. Often it creates law and order issues. Hence, in order to avoid
this, it is necessary to regulate fish auctioning and related activities.

The existing arrangements for the operation and maintenance of fish landing
centres, harbours and markets are not sufficient. Hence it is necessary to make
arrangements for a well settled and well equipped management system.

The quality of fish has to be scientifically preserved, right from catching of
fish till it reaches the hands of the consumers. It is necessary to make
arrangements for ensuring the quality of fish in well settled, hygienic and efficient
manner.

Necessary arrangements should be made to ensure fair price to the fishermen
and to conduct its marketing in a hygienic environment, condition and manner.

The Government have decided to make a legislation to regulate fish
auctioning and marketing and to promote systematic, hygienic and efficient fish
auctioning and allied matters.

18. The Kerala University of Fisheries and Ocean Studies (Amendment) Bill, 2021

The Kerala University of Fisheries and Ocean Studies was formed as a result
of the trifurcation of the Kerala Agriculture University. The provisions in the
existing Kerala University of Fisheries and Ocean Studies Act is not in conformity
with the Indian Council of Agricultural Research (ICAR) model Act. This has led
to withheld of affiliation of the fisheries courses of the University by the
ICAR.The accreditation was restored by the ICAR after the University gave
assurance that the Act will be suitably amended in the lines of the ICAR model
Act. The existing pattern of various schools and school Director has to be replaced
with faculty and Dean. Extension is one of the most important activities of the
University but the present Act is not having an Extension Council as in the ICAR
Model Act. Recognition of courses can be retained only by incorporating these
changes also in the existing Act. Therefore, the Government decided to amend the
Kerala University of Fisheries and Ocean Studies Act, 2010 for bringing such
necessary amendments.
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19. The Kerala Marine Fishing Regulation (Amendment) Bill, 2021

The Kerala Marine Fishing Regulation Act, 1980 was enacted to regulate the
fishing vessels in the sea along the coastline of the State. This Act was amended
earlier in 2017 enhancing the rate of fine for the violation of the provisions of the
Act. But fishermen community requested Government to reduce the rate of fine so
enhanced. Considering their request to reduce the enhanced rate of fine, the State
Government have decided to amend section 17 of the Act.

Government also decided to regulate the fishermen in the fishing vessels.
Fishermen as defined in the Kerala Fishermen Welfare Societies Act, 1980 and
labourers having valid identity card alone are allowed in the fishing vessels. For
this a new section is to be inserted as section 5 in the principal Act and the
existing section 5 is to be renumbered as section 4A. Penalty is also provided for
the violation of this section as per the new section 17 (4a). Government have
noticed that fishing vessels are used for purposes other than fishing including
criminal activities. Therefore, Government decided to amend the Act by inserting
new section 5A, to regulate the use of fishing vessels for purposes other than
fishing and for imposing fine for use of vessels in violation of such provisions.

20. The Kerala Inland Fisheries and Aquaculture (Amendment) Bill, 2021

In order to conserve the endangered fish varieties in the inland fisheries
sector, it is necessary to ensure their protection during breeding season, to
determine the minimum size of the fish to be caught and to compensate depletion
in the stocks of inland fish by adopting scientific methods for the sustainable
livelihood of the fishermen.

In order to achieve self sufficiency in fish production by adopting innovative
farming methods such as biofloc farming, cage farming, aquaponics, recycle
farming, high density fish farming in tanks and by using highly productive exotic
fishes such as Nile Tilapia, Wanami shrimp, Pangasius, the need for scientifically
regulating the aquaculture activities has also become necessary.

The constitution and functioning of the Local Fisheries Management
Councils for conserving fish by including representatives of fishermen also and for
aquaculture development activities, aquaculture development agency at district
level needs to be promoted.
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It is also necessary to regulate the healthcare and disease control measures in
fishes in the backdrop of adopting of high density aquaculture.

The Government has decided to reconstitute the existing State Fisheries
Management Advisory Committee for ensuring the sustainable development,
protection and conservation of inland fisheries scientifically, for responsible
implementation of aquaculture development and for ensuring protection of
livelihood of fishermen in the State. The Government have also decided to make
necessary amendments to the Kerala Inland Fisheries and Aquaculture Act, 2010
to implement the above objectives.

21 The Kerala Education (Amendment) Bill, 2021

Government have constituted a Committee under the Chairmanship of Prof.
(Dr.) M. A. Khader to conduct a comprehensive study regarding changes to be
brought in the school education system in the State in the light of the Right of
Children to Free and Compulsory Education Act, 2009 (Central Act 35 of
2009).The Government had accepted the recommendations of the said Committee
inprinciple and issued G.O. (Ms.) No. 53/2019/G.Edn. dated 31st May, 2019 to
implement the recommendations of the said Committee. In order to give statutory
effect to the said order, consequential amendments are to be made in the Kerala
Education Act, 1958 (6 of 1959). Hence, the Government have decided to amend
sub-sections (1) and (2) of section 4, sub-section (1) of section 9, clauses (g) and
(h) of section 17, clause (iv) of section 22 and section 34 of the Kerala Education
Act, 1958 (6 of 1959).

22. The Kerala Cashew Worker's Relief and Welfare (Amendment) Bill, 2021

Sub-section (1) of section 5 of the Kerala Cashew Workers' Relief and
Welfare Fund Act, 1979 (19 of 1984) provides that the contribution which shall be
paid by an employer to the Fund shall be at the rate of one rupee for each
employee for each day of work done by him in the Cashew factory. Sub-section
(2) of section 5 provides that the contribution which shall be paid by an employee
shall be at the rate of one rupee for every day of work done by him in the Cashew
factory. Sub-section (3A) of section 5 provides that the Government shall
contribute to the Fund every year by way of grant an amount equal to the amount
of contribution paid by employees under sub-section (2).
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At present the income of the Cashew Workers' Welfare Fund is too
insufficient to disburse the benefits of cashew workers and also for meeting its
administrative expenses. Hence on the recommendation of the Cashew Workers
Welfare Fund Board, the Government have decided to enhance the contribution
paid by each employer to the Fund to two rupees for each employee for each day
of work done by him in the Cashew Factory and also decided to enhance the
contribution paid by an employee to two rupees for every day of work done by
him in the Cashew factory and further it is decided to limit the Government
contribution to half of the amount of employees contribution and decided to
amend sub-sections (1), (2) and (3A) of section 5 of the Kerala Cashew Workers'
Relief and Welfare Fund Act, 1979, suitably.

23. The Kerala Agricultural Workers’ (Amendment) Bill, 2021

Sub-section (1) of section 9 of the Kerala Agricultural Workers' Act, 1974
provides that every land owner holding more than forty ares in extent of
agricultural land shall pay contribution to the fund at the rate of twenty-five paise
per are per annum for the land held by him in excess of forty ares or part thereof
inthe manner prescribed. Sub-section (2) of section 9 of the said Act provides that
every registered agricultural worker shall pay contribution to the Fund at the rate
of five rupees per mensem. Sub-section (4) of section 9 of the said Act provides
that the Government shall contribute to the Fund every year, by way of grant, an
amount equal to that of the contribution paid by registered agricultural workers in
every financial year.

The income of the fund is too insufficient to pay the welfare benefits to the
workers under the Scheme. Moreover considering the benefits that are being
extended to the agricultural workers, the present rate of land owners' contribution
and agricultural workers' contribution have to be enhanced to meet the various
welfare benefits to be given to them as per the provisions of the Scheme. Further
it was also decided to enhance the contribution by way of Grant by the
Government. Hence, it is found necessary that the relevant provisions in the Act
has to be amended suitably so as to increase the land owners' contribution and
agricultural workers' contribution payable to the Fund. Therefore, the Government
have decided to amend the said Act suitably.
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24. The Kerala Labour Welfare Fund (Amendment) Bill, 2021

Sub-section (1) of section 15 of the Kerala Labour Welfare Fund Act, 1975
provides that every employee shall contribute four rupee per half year to the Fund
and every employer shall in respect of each such employee contribute eight rupees
per half year to the Fund.

As the income of the Fund is too insufficient, in order to enhance the
financial resource of the Board, the Government have decided to enhance the
contribution paid by the employee to forty five rupees, from four rupees and
contribution paid by the employer from eight rupees to forty five rupees. Hence it
was decided to bring suitable amendment to the Act.

25. The Kerala Tailoring Workers’ Welfare Fund (Amendment) Bill, 2021

Sub-section (1) of section 7 of the Kerala Tailoring Workers' Welfare Fund
Act, 1994 (16 of 1994) provides that every tailoring worker and every self
employed person shall pay twenty rupees per month and every employer, on the
basis of the number of tailoring workers engaged by him,shall pay five rupees per
worker per month respectively as contribution.Provided that in the establishments
where more than hundred workers are working, it is sufficient for the employer to
pay to the Fund, three rupees each, per worker exceeding hundred, per month. As
per sub-section (2) of the said section, every employer shall along with the
amount of monthly contribution in respect of each tailoring worker engaged by
him, pay to the Fund the amount including the workers contribution.

As the income of the Kerala Tailoring Workers' Welfare Fund was too
insufficient to disburse the tailoring worker's benefits and also for meeting its
administrative expenses, the Government have decided to enhance the contribution
paid by each tailoring worker and self employed person from twenty rupees to
fifty rupees and contribution paid by each employer in respect of each tailoring
worker engaged by him from five rupees to twenty five rupees and also decided to
amend the Act suitably for the said purpose.

26. The Kerala Medical Practitioners Bill, 2021

The Law Reform Committee and the Law Reform Commission
recommended the Government to unify the Travancore-Cochin Medical
Practitioners Act, 1953 and the Madras Medical Registration Act, 1914, which is
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applicable to the Malabar region, to enact a law which is applicable to the whole
State. The Government have examined the said recommendation, and the
Government have decided to enact a legislation for the registration of practitioners
in the field of Modern Medicine, Indian Systems of Medicine and Homoeopathic
Medicine in the State and to regulate the qualifications required for such
registration by unifying the Travancore-Cochin Medical Practitioners Act, 1953
and the Madras Medical Registration Act, 1914 applicable to the Malabar region.

27. The Kerala Clinical Establishments (Registration and Regulation) Amendment
Bill, 2021

As per section 18 in chapter 4 of the Kerala Clinical Establishments
(Registration and Regulation) Act, 2018 (2 of 2018), validity of the provisional
registration is for two years from the date of issuance of the certificate of
registration. As per sub-section (2) of section 19 every clinical establishment
having provisional registration shall apply for permanent registration sixty days
prior to the date of expiry of the provisional registration.

Due to COVID-19 pandemic, the Government have decided to extend the
period of provisional registration of the clinical establishments under the Kerala
Clinical Establishments (Registration and Regulation) Act, 2018 for one more
year. For the said purpose, the Government have decided to amend the word
“two” as “three” in section 18 of the Kerala Clinical Establishments (Registration
and Regulation) Act, 2018.

28. The Kerala Public Service Commission (Additional Functions as respects the
services under the Waqtf Board) Bill, 2021

Sub-section (2) of section 24 of the Waqf Act, 1995 (Central Act 43 of
1995) provides that the appointment of officers and employees of the Waqf Board
and their term of office shall be such as may be provided by regulations. Section
110 of the Waqf Act, 1995 provides that the Board may, with the previous sanction
of the State Government make regulations not inconsistent with this Act or the
rules made thereunder for carrying out its functions under this Act. As per
sub-regulation(2) of regulation 5(1) of the Kerala State Waqf Board Regulations,
2016, all appointments of officers and employees in the Administrative Service of
the Board for which direct recruitment is resorted to shall be made from a select
list of candidates belonging to Muslim religion furnished by the Kerala Public
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Service Commission. Hence, the Government have decided to bring a legislation
in order to make all appointments of officers and employees in the Administrative
Service of the Waqf Board through Kerala Public Service Commission.

29. The Kerala Bamboo, Kattuvalli and Pandanus Leaf Workers' Welfare Fund
(Amendment) Bill, 2021

Sub-section (1) of section 4 of the Kerala Bamboo, Kattuvalli and Pandanus
Leaf Workers’ Welfare Fund Act, 1998 (17 of 1998) provides that every bamboo,
kattuvalli and pandanus leaf worker shall contribute to the fund seven rupees per
month. Sub-section (2) of section 4 of the said Act provides that every employer
and every producer of bamboo products or kattuvalli products or pandanus leaf
products shall, in respect of each bamboo or kattuvalli or pandanus leaf worker,
contribute the Fund seven rupees per month. Sub-section (3) of section 4 of the
said Act provides that every employed person shall contribute to the Fund seven
rupees each per month. Sub-section (4) of section 4 of the said Act provides that
the Government shall contribute to the Fund every year an amount equal to the
amount contributed by the bamboo workers, kattuvalli workers and pandanus leaf
workers and self employed persons, by way of grant.

At present the income of the Kerala Bamboo, Kattuvalli and Pandanus Leaf
Workers’ Welfare Fund is too insufficient to disburse the benefits of the
Bamboo, kattuvalli, Pandanus leaf workers and for meeting its administrative
expenses. Hence on the recommendation of the Kerala Bamboo, Kattuvalli and
Pandanus Leaf Workers’ Welfare Fund, the Government had decided to enhance
the contribution paid by each Bamboo, Kattuvalli and Pandanus leaf worker, the
contribution paid by the employer and every producer and contribution paid by the
self employed person to Fifteen rupees and to fix the Government contribution at
seventy five percentage of the amount contributed by the bamboo workers,
kattuvalli workers and pandanus leaf workers and self employed persons by way
of grant by amending sub-sections (1) to (4) of section 4 of the Kerala Bamboo,
Kattuvalli and Pandanus Leaf Workers’ Welfare Fund Act, 1998 (17 of 1998).

30. The Kerala Shops and Commercial Establishments Workers’ Welfare Fund
(Amendment) Bill, 2021

Sub-section (1) of the section 4 of the the Kerala Shops and Commercial
Establishments Workers’ Welfare Fund Act 2006 (24 of 2006) provides that
every member shall contribute to the fund rupees fifty per month. Sub-section (2)
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of the said section provides that every employer shall contribute to the fund, fifty
rupees per month, in respect of each worker employed by him. Sub-section (3) of
the said section provides that a self employed person shall pay rupees twenty
every month in addition to the contribution to the Fund as per sub-section (1),
Sub-section (4) of the said section provides that the Government shall contribute
to the Fund by way of grant, an amount of rupees five per month paid by each
member under sub-section (1). Sub-section (6) provides that the Government may,
by notification in the Gazette, revise the rate of contribution specified in sub-
section (1) and (2) and the rate of grant specified in sub-section (4), once in every
three years taking into account the expenses required for the implementation of the

scheme.

As per sub-section (6) of the said section, Goverment is empowered to revise
the rate of contribution paid by each member, employer, and the Government
contribution under sub-section (1), (2) and (4) by notification in the official
Gazette. As per the existing provisions of the Act, additional contribution paid by
the self employed persons under sub-section (4) cannot be revised by notification
published in the Official Gazette.

In order to empower the Government to revise the additional contribution
paid by the self employed persons by notification in the Official Gazette, the
Government have decided to make suitable amendment in sub-section (6) of
section 4 of the Kerala Shops and Commercial Establishments Workers’
Welfare Fund Act, 2006 (24 of 2006).

31. The Kerala Small Plantation Workers’ Weltare Fund (Amendment) Bill, 2021

Sub-section (1) of section 5 of the Kerala Small Plantation Workers’
Welfare Fund Act, 2008 provides that every plantation worker shall contribute,
for every half year, one hundred and twenty rupees each to the Fund. Sub-section
(2) of section 5 provides that every employer shall contribute to the Fund, every
half year, an amount of one hundred and twenty rupees equal to the contribution
of the worker to the Fund. Sub-section (3) of section (5) provides that every self
employed member shall contribute for every half year two hundred and forty
rupees each to the Welfare Fund.
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As the income of the Kerala Small Plantation Workers’ Welfare Fund
Board was too insufficient to distribute the benefits of the Small Plantation
Workers and also for meeting administrative expenses. The Government have
decided to enhance, the contribution to be paid to the fund every half year by each
plantation worker and employer, to one hundred and eighty rupees and
contribution to be paid by a self employed member to the fund every half year to
three hundred and sixty rupees, and decided to make suitable amendments in sub-
section (1) to (3) of Section 5 of the Kerala Small Plantation Workers’ Welfare
Fund Act, 2008.

32. The Kerala Shops and Commercial Establishments (Amendment) Bill, 2021

Sub-section (1) of section 5A of the Kerala Shops and Commercial
Establishments Act, 1960 (34 of 1960) provides that the employer of every
establishments shall make an application to such authority as the Government
may, by notification in the Gazette, specify in this behalf in such form and on
payment of such fees as may be prescribed, for a registration certificate in respect
of that establishment.

Sub-section (6) of section 5A provides that an application for the renewal of
a registration certificate granted under this Act shall be made atleast thirty days
before the expiry of the period thereof, on payment of such fees as may be
prescribed, and where such an application has been made, the registration
certificate shall be deemed to continue notwithstanding the expiry of the period
thereof, until the renewal of the registration certificate or, as the case may be,
rejection of the application for the renewal thereof. Sub-section (7) of section 5A
provides that the competent authority shall not grant or renew a registration
certificate unless it is satisfied that the provisions of this Act and the rules made
thereunder have been substantially complied with. Sub-section (8) of section 5 A
provides that the competent authority may, after giving the holder of a registration
certificate granted or renewed under this Act, an opportunity of being heard, by
order cancel or suspend the registration certificate if it appears to it that such
registration certificate has been obtained by mis-representation or fraud or that the
employer has contravened or failed to comply with any of the provisions of this
Act or the rules made thereunder.
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As part of the State Level Reforms in connection with the Ease of doing
business it has been decided to introduce auto-renewal of registration in the Kerala
Shops and Commercial Establishments Act, 1960, on payment of prescribed fee

and it was also decided to introduce online registration of establishments.

For the above purpose, the Government have decided to amend section 2,
sub-sections (1), (6) and (8) of section 5A and also decided to omit sub-section (7)
of section 5A of the Kerala Shops and Commercial Establishments Act, 1960.

33. The Kerala Headload Workers’ (Amendment) Bill, 2021

Sub-section (1) of section 7 of the Kerala Headload Workers Act, 1978(20 of
1980) provides that no headload worker shall be required to carry on hishead or
person at a time any article or articles weighing more than seventy five kilograms.

As per the International Labour Organisation Maximum Weight Convention
No. 127, no worker shall be required or permitted to engage in the manual
transport of a load which by reason of its weight is likely to jeoparadize his health
and safety and the International Labour Organisation Maximum Weight
Recommendation No. 128 provides that the maximum permissible weight to
becarried by an adult worker shall not be more than fifty five Kilograms. In the
case of women and adolescent workers the maximum permissible weight shall

substantially be reduced.

In order to give effect to the recommendation of International Labour
Organisation Convention, Government have decided to bring an amendment
insection 7 of the Kerala Headload Workers Act, 1978 by reducing the maximum
permissible weight to be carried by an adult worker from seventy five kilograms
to fifty five kilograms. It is also decided to insert a new sub-section in section 7 of
the said Act so as to fix the maximum permissible weight to be carried by women
and adolescent headload worker as thirty five kilograms. Further, the Government
have decided to amend section 43 of the Act, so as to empower the Government to
make rules retrospectively also. It is also decided to empower the Government to
make rules with respect to the terms and conditions of service of officers and

employees of the Board including their retirement benefits.
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34. The Kerala Self Financing College Teaching and Non-Teaching Employees
(Appointment and Conditions of Service) Bill, 2021

The Kerala State Higher Education Council had recommended to make a law
for the method of appointment and conditions of service of teaching and
non-teaching employees of the self financing colleges affiliated to various
Universities in the State. The Government have examined the recommendation of

the Council in detail and decided to enact a law for the said purpose.

The Bill provides for the manner to be followed in making appointment of
teaching and non-teaching employees of self financing colleges, agreement with
the educational agency, the registration of teaching and non-teaching employees to
the University in which self financing college is affiliated to by the educational
agency, various bodies to be constituted in the self financing college and other

provisions connected there with.
35. The Kerala Appropriation (No.4) Bill, 2021

The Bill is introduced in persuance of clause (1) of Article 201 of the
Constitution of India read with Article 205 thereof, to authorize payment and
appropriation certain further sums from and out of the Consolidated Fund of the
State of Kerala required to meet the supplementary expenditure charged on the
Consolidated Fund of the State of Kerala and the grants made by the Legislative
Assembly for the expenditure of the Government of Kerala for the Financial year

2021-2022.
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APPENDIX XI
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1 |Manjeshwar Shri A. K. M. ASHRAF Indian Union
Muslim League
2 | Kasaragod Shri N. A. NELLIKKUNNU Indian Union
Muslim League
3 |Udma Shri C. H. KUNHAMBU Communist Party of
India (Marxist)
4 | Kanhangad Shri E. CHANDRASEKHARAN | Communist Party of
India
5 | Trikaripur Shri M. RAJAGOPALAN Communist Party of
India (Marxist)
6 |Payannur Shri T. . MADHUSOODANAN | Communist Party of
India (Marxist)
7 |Kalliasseri Shri M. VIJIN Communist Party of
India (Marxist)
8 |Taliparamba Shrir M. V. GOVINDAN |Communist Party of
MASTER India (Marxist)
9 |Irikkur Shri SAJEEV JOSEPH Indian National
Congress
10 | Azhikode Shri K. V. SUMESH Communist Party of
India (Marxist)
11 | Kannur Shri RAMACHANDRAN Congress (Secular)
KADANNAPPALLI
12 |Dharmadam Shri PINARAYI VIJAYAN Communist Party of

India (Marxist)
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13 | Thalasseri Shri A. N. SHAMSEER Communist Party of
India (Marxist)
14 | Kuthuparamba Shri K. P. MOHANAN Loktantrik Janta Dal
15 |Mattannur Smt. K. K. SHAILAJA Communist Party of
TEACHER India (Marxist)
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Congress
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India
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22 |Nadapuram Shri E. K. VIJAYAN Communist Party of
India
23 | Quilandy Smt. KANATHIL JAMEELA | Communist Party of
India (Marxist)
24 | Perambra Shri T. P. RAMAKRISHNAN | Communist Party of
India (Marxist)
25 |Balusseri (SC) Shri K. M. SACHINDEV Communist Party of
India (Marxist)
26 |Elathur Shri A. K. SASEENDRAN Nationalist
Congress Party
27 |Kozhikode North | Shri THOTTATHIL Communist Party of
RAVINDRAN India (Marxist)
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28 | Kozhikode South |Shri AHAMMAD Indian National
DEVARKOVIL League
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Congress
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Indian Union
Muslim League

41 |Vengara

Shri P. K. KUNHALIKUTTY

Indian Union
Muslim League

4?2 | Vallikkunnu

Shri P. ABDUL HAMEED

Indian Union
Muslim League

275/2022.
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43 | Tirurangadi Shri K. P. A. MAJEED Indian Union
Muslim League
44 | Tanur Shri V. ABDURAHIMAN National Secular
Conference
45 | Tirur Shri  KURUKKOLI Indian Union
MOIDEEN Muslim League
46 | Kottakkal Prof. ABID HUSSAIN Indian Union
THANGAL Muslim League
47 | Thavanur Dr. K. T. JALEEL Independent
48 | Ponnani Shri P. NANDAKUMAR Communist Party of
India (Marxist)
49 | Thrithala Shri M. B. RAJESH Communist Party of
India (Marxist)
50 |Pattambi Shri MUHAMMED Communist Party of
MUHASSIN India
51 | Shornur Shri P. MAMMIKUTTY Communist Party of
India (Marxist)
52 |Ottappalam Shri K. PREMKUMAR Communist Party of
India (Marxist)
53 |Kongad (SC) Smt. SANTHAKUMARI. K. Communist Party of
India (Marxist)
54 | Mannarkad Shri N. SAMSUDHEEN Indian Union
Muslim League
55 |Malampuzha Shri A. PRABHAKARAN Communist Party of
India (Marxist)
56 |Palakkad Shri SHAFI PARAMBIL Indian National
Congress
57 | Tarur (SC) Shri P. P. SUMOD Communist Party of

India (Marxist)
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58 | Chittur Shri K. KRISHNANKUTTY Janata Dal (Secular)

59 |Nenmara Shri K. BABU Communist Party of
India (Marxist)

60 | Alathur Shri K. D. PRASENAN Communist Party of
India (Marxist)

61 |Chelakkara (SC) |Shri K. RADHAKRISHNAN Communist Party of
India (Marxist)

62 | Kunnamkulam Shri A. C. MOIDEEN Communist Party of
India (Marxist)

63 | Guruvayoor Shri N. K. AKBAR Communist Party of
India (Marxist)

64 |Manalur Shri MURALI PERUNELLY | Communist Party of
India (Marxist)

65 | Wadakkanchery Shri  XAVIER Communist Party of

CHITTILAPPILLY India (Marxist)

66 | Ollur Shri K. RAJAN Communist Party of
India

67 | Thrissur Shri P. BALACHANDRAN Communist Party of
India

68 |Nattika (SC) Shri C. C. MUKUNDHAN Communist Party of
India

69 |Kaipamangalam | Shri E. T. TAISON MASTER |Communist Party of
India

70 |Irinjalakuda Dr. R. BINDU Communist Party of
India (Marxist)

71 | Puthukkad Shri K. K. RAMACHANDRAN | Communist Party of
India (Marxist)

72 | Chalakudy Shri SANEESHKUMAR Indian National

JOSEPH

Congress
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73 | Kodungallur Shri V. R. SUNIL KUMAR Communist Party of
India
74 | Perumbavoor Shri ELDOSE P. Indian National
KUNNAPPILLIL Congress
75 | Angamaly Shri ROJI M. JOHN Indian National
Congress
76 | Aluva Shri ANWAR SADATH Indian National
Congress
77 |Kalamassery Shri P. RAJEEVE Communist Party of
India (Marxist)
78 | Paravur Shri V. D. SATHEESAN Indian National
Congress
79 | Vypeen Shri K. N. UNNIKRISHNAN | Communist Party of
India (Marxist)
80 |Kochi Shri K. J. MAXY Communist Party of
India (Marxist)
81 | Thripunithura Shri K. BABU Indian National
Congress
82 | Ernakulam Shri T. J. VINOD Indian National
Congress
83 | Thrikkakkara Shri P. T. THOMAS Indian National
Congress
84 | Kunnathunad (SC) |Shri P.V. SREENIJIN Communist Party of
India (Marxist)
85 |Piravom Shri ANOOP JACOB Kerala Congress
(Jacob)
86 | Muvattupuzha DrR. MATHEW Indian National
KUZHALNADAN Congress
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87 |Kothamangalam |Shri ANTONY JOHN Communist Party of
India (Marxist)

88 |Devikulam (SC) |Shri A. RAJA Communist Party of
India (Marxist)

89 | Udumbanchola Shri M. M. MANI Communist Party of
India (Marxist)

90 |Thodupuzha Shri P. J. JOSEPH Kerala Congress

91 |Idukki Shri ROSHY AUGUSTINE Kerala Congress (M)

92 |Peerumade Shri VAZHOOR SOMAN Communist Party of
India

93 | Pala Shri MANI C. KAPPAN Independent

94 | Kaduthuruthy Shri MONS JOSEPH Kerala Congress

95 | Vaikom (SC) Smt. C. K. ASHA Communist Party of
India

96 |Ettumanoor Shri V. N. VASAVAN Communist Party of
India (Marxist)

97 | Kottayam Shri THIRUVANCHOOR Indian National

RADHAKRISHNAN Congress

98 | Puthuppally Shri OOMMEN CHANDY Indian National
Congress

99 | Changanassery Shri JOB MAICHIL Kerala Congress (M)

100 | Kanjirappally DR. N. JAYARAJ Kerala Congress (M)

101 | Poonjar Shri SEBASTIAN Kerala Congress (M)

KULATHUNKAL

102 | Aroor Smt. DALEEMA Communist party of
India (Marxist)

103 | Cherthala Shri P. PRASAD Communist Party of

India
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104 | Alappuzha Shri P. P. CHITHARANJAN Communist party of
India (Marxist)
105 | Ambalappuzha Shri H. SALAM Communist Party of
India (Marxist)
106 | Kuttanad Shri THOMAS K. THOMAS | Nationalist Congress
Party
107 | Haripad Shri RAMESH Indian National
CHENNITHALA Congress
108 | Kayamkulam Smt. U. PRATHIBHA Communist Party of
India (Marxist)
109 | Mavelikkara (SC) |Shri M. S. ARUN KUMAR Communist Party of
India (Marxist)
110 | Chengannur Shri SAJI CHERIAN Communist Party of
India (Marxist)
111 | Thiruvalla Shri MATHEW T. THOMAS |Janata Dal (Secular)
112 |Ranni Shri PRAMOD NARAYAN Kerala Congress (M)
113 | Aranmula Smt. VEENA GEORGE Communist Party of
India (Marxist)
114 | Konni Shri K. U. JENISH KUMAR Communist Party of
India (Marxist)
115 | Adoor (SC) Shri CHITTAYAM Communist Party of
GOPAKUMAR India
116 | Karunagappally Shri C. R. MAHESH Indian National
Congress
117 | Chavara Dr. SUJITH Independent
VIJAY ANPILLAI
118 | Kunnathur (SC) Shri KOVOOR KUNJUMON | Independent
119 |Kottarakkara Shri K. N. BALAGOPAL Communist Party of

India (Marxist)
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120 | Pathanapuram Shri K. B. GANESH KUMAR | Kerala Congress (B)
121 | Punalur Shri P. S. SUPAL Communist Party of
India
122 | Chadayamangalam | Smt. J. CHINCHURANI Communist party of
India
123 | Kundara Shri P. C. VISHNUNADH Indian National
Congress
124 | Kollam Shri M. MUKESH Communist Party of
India (Marxist)
125 |Eravipuram Shri M. NOUSHAD Communist Party of
India (Marxist)
126 | Chathannoor Shri G. S. JAYALAL Communist Party of
India
127 | Varkala Shri V. JOY Communist Party of
India (Marxist)
128 | Attingal (SC) Smt. O. S. AMBIKA Communist Party of
India (Marxist)
129 | Chirayinkeezhu Shri V. SASI Communist Party of
(SO) India
130 |Nedumangad Shri G. R. ANIL Communist Party of
India
131 | Vamanapuram Shri D. KMURALI Communist Party of
India (Marxist)
132 | Kazhakkoottam Shri KADAKAMPALLY Communist Party of
SURENDRAN India (Marxist)
133 | Vattiyoorkavu Shri V. K. PRASANTH Communist Party of
India (Marxist)
134 | Thiruvananthapuram | Shri ANTONY RAJU Janadhipathiya

Kerala Congress
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135 | Nemom Shri V. SIVANKUTTY Communist Party of
India (Marxist)

136 | Aruvikkara Shri G. STEEPHEN Communist Party of
India (Marxist)

137 | Parassala Shri C. K. HAREENDRAN Communist Party of
India (Marxist)

138 | Kattakkada Shri I. B. SATHEESH Communist Party of
India (Marxist)

139 | Kovalam Shri M.VINCENT Indian National
Congress

140 | Neyyattinkara Shri K. ANSALAN Communist Party of

India (Marxist)




